
 

Violent Activities) MR.  DEPUTE      
CHAIRMAN:     AU   i riijht, please sit down.   
We have had ei ough discussion. 

SHRI BALACHANDRA MENON: 
Whatever Mr. Rajnarain has said si, ould be  
expunged. 

MR. DEPUTE CHAIRMAN: We hiive 
had enough discussion on this aid we have 
got very important b.isiness. Then fore, we 
adjourn and meet at 2.30 P. M. 

The louse then adjourned for 
luni h at fifty-five minutes past on 
- of the clock. 

The House rt assembled after lunch at 
half-past tv o of the clock, THE VICE-
CHAIRMAN (SHRI AKBAR ALI KHAN in the 
Chair). . . 
SYATUTORY RESOLUTIONS RE. 
REPEAL OF 'HE WEST BENGAL 
(PREVENTION OF VIOLENT ACTI-
VITIES) ACT, 1970 AND THE WEST 
BENGAL MAI JTENANCE OF PUBLIC 
ORDER ACT, 1970—Contd. 

SHRI   MAHI TOSH   PURAKAYAS-THA   
(Assam):      Mr. Vice-Chairman, the whole 
atmc sphere in West Bengal is  surcharged   
with     violence.    The piice  of  every  
commodity has gone high    in    Wes     
Bengal.      Only the human life is   he least 
costly.   After the United Frmt  Government  
came into power thi    cult of violence was 
preached   open y  by  the  constituents of the   
United   Front   and    specially the    
Communi:        Party      (Marxist). When the 
Unhid Front ruled for the second time tl e  
CPM bargained for the major per folios in the    
Cabinet and they got I ome, Education, Relief 
and   Rehabilit; tion   and   Revenue  in their 
hands, ard with these portfolios they      tried      
to      strengthen      their position in the fields, 
in the factories and amongst t ie students by 
utilising their    position    in    the    
Government. They divided   he West Bengal 
Police Association an 1 set up a rival Police 
Association.    With Education in their hands  
they reconstituted the Managing Committee   
and Governing Bodies of  schools   anc   
colleges   and   manned them   with   tl eir   
own   men.     Their only purpose   .vas to 
eliminate other 

Order Act, 1970 political 
parties from the field and take on things in 
their own hands. So, if anybody is 
responsible for the violent atmosphere in 
West Bengal, it is the CPM which is mainly 
responsible. 

Mr. Vice-Chairman, other constituent 
parties of the United Front cannot also 
absolve themselves from that responsibility. 
Shri Bhupesh Gupta's party, the CPI; controls 
the All India Trade Union Congress. I want 
to read and excerpt from the resolution ad-
opted by the General Council of the All India 
Trade Union Congress on 24th and 25th of 
November, 1970, at their meeting held in 
New Delhi. In that resolution on inter-union 
clashes they say: 

There have been innumerable in stances 
in the history of mass trade unionism of 
our country and in the history of the unions 
of the AITUC where they had to clash with 
strike-breakers, blacklegs and gangsters of 
the employ ing classes. Such clashes also 
lead to deaths and killings on either side 
including managerial and police personnel 
and were the inevitable outcome of the 
class struggle. 

If in the name of class struggle they incite 
violence, give encouragement to violence, 
how can that violence be crushed? 

Let me also quote what the West Bengal 
Forward Bloc—Mr. Chitta Basu's party—
Secretary says. The Secretary, Mr. Ashoka 
Ghosh, says at a meeting— 

"Socialism cannot be achieved through 
parliamentary democracy and as such, 
Forward Block strongly believes that there 
is no other means except a bloody 
revolution to change the present system of 
the capitalist society." 
So, all the constituent parties of the United 

Front openly preach violence and that has 
encouraged our younger people to take 
recourse to violence. 

SHRI BHUPESH GUPTA (West Bengal): 
My friend is undoubtedly a very young man. 
He has not been encouraged. 
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SHRI A. G. KULKARNI (Maharashtra) : 

He is not looking to you, he is looking to Mr. 
Kalyan Roy. 

SHRI MAHITOSH PURAKAYAS-THA: 
When these Bills were placed before the first 
meeting 0f the West Bengal Consultative 
Committee held in May last—I am also a 
member of that Committee—at that time we 
did not like these enactments and we opposed 
them. So, they were dropped from the agenda 
of the last meeting. But in the meantime, 
violence began to take place in a greater 
measure. The figures furnished by the Govern-
ment—which I need not read out— showed 
thai between 1.4.1970 and 31. 10. 1970, as 
many as 1,373 incidents of lawlessness and 
violence by Naxalites occurred. Thirtysix 
members of the police force were killed and 
400 injured. And during this period 350 inter-
party clashes took place and many pepole lost 
their lives, many people were injured. And the 
total number of murders in these inter-party 
clashes during this period rose to 172. So, to 
curb this increasing lawlessness, we felt that 
legislations like the West Bengal (Prevention 
of Violent Activities) Bill and the West 
Bengal Maintenance of Public Order Bill were 
necessary and so they have come up. 

Now, Sir, they are saying that democracy 
is at stake. Is killing democracy?    Is 
stabbing democary? 

SHRI KALYAN ROY (West Bengal) : Is 
firing by the police democracy? 

SHRI MAHITOSH PURKAYAS-THA;  
Certainly, it is hot democracy. 

So, democracy is not at stake, what is at 
stake is the existence of their parties. That is 
why they are resorting to all sorts of violent 
activities. To prevent these stabbings, these 
billings, these legislations have been enacted. 
And I want the Government to put as large a 
number of people into jail as possible, and if a 
large number of people who are responsible 
for these activities are put behind prison bars, 
they will get time for rethinking. I have come 
to politics through the revolutionary 
movement. 

So have Mr. Bhupesh Gupta and many 
of the other political workers of West 
Bengal. Mr. Bhupesh Gupta will 
bear me out when I say that when 
all those people were arrested for 
these activi ies By the British Gov 
ernment and were put behind prison 
bars, their rethinking took place and 
for almost all the revolutionaries --------------- 

SHRI KALYAN ROY: Do you want to 
adopt the British practice? 

SHRI MAHITOSH PURAKAYAS-
THA:..and for some Communists also, this 
jail life gave opportunity for rethinking. 

SHRI BHUPESH GUPTA; Is it your 
contention that the West Bengal (Prevention 
of Violent Activities) Act which is a 
preventive law has been passed wi-h a view 
to setting up a university  for rethinking? 

SHRI MAHITOSH PURAKAYAS- 
THA: If it acts as a university, it will 
be most welcome. Mr. Bhupesh Gupta 
knows how the Communist Party 
changed their line of thinking in the 
latter part of 1941. A document was 
circulated to the members of the Com 
munist Party. At that time I was a 
member of the Communist Party 
and was interned in my home 
village.      The document was 
known as the "Jail Document". It came from 
the jail comrades of the Party. The 
Communist Party changed their line at that 
time. Of course, I did not agree with them, 
and in the August Movement of 1942 I left 
the Party. 

Similarly, in 1950, although I was then a 
Coagressman I was put behind prison bars 
along with many Communist friends in a 
special jail set up for security prisoners at 
Nowgong in Assam. At that time also an 
article appeared in the Comintern organ 
namely. "For the Lasting Peace, For a People's 
Democracy" which became a subject for 
discussion in the jails for the comrades. Then, 
in 1951 the Communist Party again changed 
their li'ne and took to Parliamentary demo-
cracy. So, Sir, I was saying that jail life gives 
an opportunity to the people to have 
rethinking.   So instead of 
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being killed ou. side if these young-men are 
sent tc jails, I think it will be a great beneft 
for them. They will be able to retl ink about 
their line because they wi;l get ample 
opportunity to think as to what line they are 
to adopt in the -hanged circumstances of the 
country. 

Sir, it is no use blaming the Naxalites only 
for he violence in West Bengal. Other 
political parties are also responsible for it. I 
also know how many anti-social elements and 
agents of foreig 1 powers and agents of the 
C.I A. have rept into these movements. In the 
i ame of Naxalites they are perpetratin; many 
indecent acts. So to prevent hese activities it 
was felt necessary that these laws should be 
enacted. Therefore, by the Presidential Order 
iiese laws have been enacted and w< should 
give our full support to it and see that laws 
are properly impler lented. 

I do not rule   nit the chance of misuse.    
The polk • may make excesses. If the police 
make excesses let there be an enquiry,   [n 
Barasat eight young men were killec    Shri 
Bhupesh Gupta and others     d( manded     that     
there should be a judicial enquiry and the 
Government  hr ve     ordered  a     judicial 
enquiry,   "i ou    accused the police of 
perpetrating  these  murders.     Now you  will 
comp ain that the  police is inactive becaus*   
we have set up judicial enquiry.    Judicial 
enquiry against whom?  Judicia     enquiry    
against  all those responsib o for the murders. 
And since there is • uspicion    against    the 
police,  the  pol te also cannot  be  entrusted 
with thr enquiry in such cases. 

Mr. Vice-Ch; irman, only by enactment of 
laws this violence cannot be prevented. To 
prevent it some constructive w< rk has got to 
be done. Though I am t member of the ruling 
Party, I must ; dmit that the Government has 
also iot done what it ought to have done 
during these last 23 years. There is 
unemployment in West Bengal. So many 
people are unemployed. So many factories 
have closed down. The President's Rule is 
continuing (here for more than eight months.   
But during these eight 

months our Government has not done 
anything to improve the industrial relations, 
to improve the employment position. In West 
Bengal today as many as six lakhs of people 
have enrolled themselves in the Employment 
Exchanges. In addition there are a large 
number of educated unemployed who are yet 
to be registered. 

Sir, we talk of giving unemployment relief 
to these unemployed. But the unemployed 
can very well ask us, "Well, you talk of 
giving us relief But you are taxing us by 
charging us some fee whenever we apply for 
a government job". If this is not taxation, 
then what else is taxation? 
Sir, in the Employment Exchange Act there 
should be provision for compulsory 
notification of vacancies. If that is done these 
unemployed would not have to pay this tax. 
(Time bell rings.) 

Mr. Vice-Chairman, I am concluding by 
saying that the Government also must rise to 
the occasion. But only by governmental 
action, I feel this violence cannot be 
effectively and enduringly met. It can be 
effectively and enduringly met only by 
mobilising public opinion against it. We are 
happy that in Calcutta a citizens' committee 
has been formed and it is trying to bring 
people to sense. They are holding pada 
yatras; they are holding meetings. But the 
CPI(M) is obstructing even that. There is a 
report which has appeared in yesterday's 
Hindustan Standard under the heading 
"CPI(M) Men Stop Peace March at 
Chandernagore".    It says: 

"Sarvodaya peace marchers, led by Mr. 
Dinesh Chandra Mukherjee, had to face an 
opposition from a group of about 60 
CPI(M) supporters during their public 
relations work at Chandernagore on 
Tuesday. The CPI(M) supporters blocked 
the way of marchers at Goswami-ghat and 
refused to hear them telling that they 
believe in dialectical materialism " 
Does dialectical materialism    mean 

killing?   So, I would appeal to all the 
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parties: let us forget ail our differences; let us 
unite; let us form peace commii.tees: let us 
lorm citizens' commntees and exhort our 
young 'men to adopt peaceful and 
constitutional means for changing the present 
system. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Very helpful suggestions.    
Now,   Mr.   Chatterjee. 

SHRI A. P. CHATTERJEE (West Bengal): 
Mr. Vice-Chairman, let us see how the two 
Acts which we are now discussing were 
passed. They were passed under the State 
Legislation (Delegation of Powers) Act by the 
President. But before the President passed 
them, he had to consult the so-called 
Consultative Committee for West Bengal. 
Now, everybody knows the composition of the 
West Be'ngal Consultative Committee. Tbe 
composition of it was quite different from the 
composition of the West Bengal Legislative 
Assembly before it was dissolved. The parties 
which got the majority in the West Bengal 
Assembly were not represented according to 
their strength in the West Bengal Consultative 
Committee. You know, Sir, there was a protest 
against that and our party refused to participate 
in the deliberations of the West Bengal 
Consultative Committee. Now, Mrs. Gandhi's 
Government again and again says that it will 
not have any truck with tbe Right reactionary 
parties. But may I ask, who stuffed this 
Consultative Committee with these Right 
reactionary parties? As a matter of fact, we 
find that the Left democratic parties which got 
a majority of seats in the West Bengal 
Assembly did not get seats in the Consultative 
Committee according to their -strength and 
certain other parties were brought in which 
had been swept off the election board in West 
Bengal, I mean, the Jan Sangh and the 
Swatantra Party. Now, with their help and with 
the support of the representatives of these 
parties, Mrs. Gandhi's Government got a 
majority in the West Bengal Consultative 
Committee for these two Acts. Sir, even 
hypocrisy has its limits. But,  then,  I think, 
Mrs.  Gandhi has 

surpassed those limits also.    She has always  
cried to the     nation,     "The Syndicate is 
coming, the Syndicate is coming.    Therefore  
beware  and  give me some more powers."   
But with the help of the members of the 
Syndicate, with th help of the members of the 
Jan Sangh, Mrs. Gandhi got the consent to 
these two black Acts.   Sir, in West  Bengal,  
for  example,  we often find    that    the    
mothers  in  order to lull their children to sleep 
say "The devil is coming, the devil is coming." 
Now   Mrs. Gandhi, to lull hei- political 
children in her camp to    sleep    says "The 
Syndicate is coming, the Syndicate is coming."   
But when the necessity arises, when it suits 
her, she always   combines   with   the   
Syndicate, she   always   combines   with   the   
Jan Sangh.    And  combining     with     the 
Syndicate,   combining  with  the     Jan Sangh,  
she has  got these two black Acts passed.   And 
yet we have heard from Mrs. Indira Gandhi 
that Syndicate  is  the  greatest  danger  in     
the country.   Not merely that.   These are the 
stances, the poses    which    Mrs. Indira 
Gandhi often strikes and after all a bogeyman 
has to be there.   After all, she is Lady Macbeth 
of    Indian politics.    She wants only   the 
crown. It does not matter if in getting    the 
crown young men of Bengal have   to be 
murdered or the sea of blood has to flow, the 
blood of the people whom the CRP and the 
police administration have shot dead in the 
streets of Calcutta as well  as in the villages     
of Bengal:  that blood will be multitudinous 
seas incarnadine.    Perhaps if I may again 
quote the famous author— her hand is so 
polluted with the blood of men of Bengal that 
all the perfume of Arabia will not sweeten her 
hand. But then, in spite of all these things she 
will have a stance and she requires a bogeyman 
and will be crying about that bogeyman, and 
she will have all the  powers  to  herself.       
And  then, when  it suits her,  she will  
combine with them in order to bring    these 
black  Acts   into   force.    Not   merely that.     
What  is  actually     happening? Mr. Mohan 
Dharia said yesterday the situation  is  very  
complex  in     West 
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Bengal.   It is, it is very complex.   We find in 
the Hindustan Standard of the 15th that the 
assailants on Mr. Pari-mal Ghosh's  wife  and  
son  had  free access to  his  residence,  
according to the police authoi ities.   And it was 
also stated by the police that the assailants on 
Mr. Gos I'S wife and son were familiar with IVir. 
Ghosh's household. It  is  a  strange thing  which  
we  see in West Bengal .hat a Minister is har-
bouring those el« ments which are going to 
murder his v> ife and child.   We are again  
finding that  in the  streets     of Calcutta   in   tht   
name    of   Naxalites, college student:   and 
school boys are being shot dowi. at point blank 
range. It is very stran fe I must say.  As Mr. 
Mohan Dharia  said yesterday, in this strange 
world we see further that the Cong   (O)   and 
the Cong   (R)     have both  combined  together  
in     beating back the progn ssive elements of 
West Bengal.   I can   efer to incidents which are  
not  very    ar  from  Calcutta.    In Dhapa area on 
Ist June, 1970, Mr. P. C.   Sen,   a  per ;on   
belonging to     the Cong  (O), ga\ e a speech and 
immediately   after    he   speech,   the  police 
and the CRP < ame and began to fire and   a  
lady  c died  Maharani  Santra was killed by   he 
police bullets.   Another person c ailed Dilip 
Ghosh was also shot dowi   by the police on llth 
June, 1970.   What is happening in the Dhapa 
area is that those lands were of the  Corpor ition  
and those    lands had been resumed by the 
Corporation. And the peasa ts of that area, 
because the lands had been resumed   by   the 
Corporation, lave refused to pay the rack rents 
wl ich were demanded by Jadunandan Singh and    
others,    the same   Jaduna idan   Singh   and   
others who are patn ns of Mr. P. C. Sen of the 
Cong (O)     Now, after Mr. P. C. Sen lectured < 
n behalf of Jadunandan Singh and ot iers, bullets 
were being fired, the CRP came, the police 
came, and they sup] orted the Cong (O) and 
killed these i easants.   It is a strange world that 
he re we have the Congress (R)  shouting at the 
Cong  (O)  while in West Beng il the Congress 
(R) combined with tr e Congress (O) in killing 
peasants.   Ai d we have also seen that 

in West Bengal Ministers are harbouring 
elements who kill their wives and sons.     Not 
merely that.   Look at the Barasati   incident   on   
3rd  November, 1970.    One  Aditya  Ghosal 
was murdered.    He was the brother of    one 
AJoy   Ghosal.     Who   does   not   know what 
AJoy Ghosal is the supporter of Congress    (O).    
He    started    issuing threats  from  4th  
November  to     the parents of the eight 
murdered persons in Barasat saying that   their 
sons were involved  in  the  murder  of     Aditya 
Ghosal  and  therefore  beware.        On the 20th 
November what has happened is almost 
everybody's    knowledge. The police, on behalf 
of this Congress (O) man, rounded up eleven 
persons, murdered them or caused them to be 
murdered and dumped them on    the streets of 
Barasat.    That is how Congress (R) is 
combining with Congress (O)   in West Bengal.    
In  Parliament they are like chaste wives because 
the Congress  (R)  says:   "We do not combine 
with Congress  (O) because they I   are  very bad 
people".    But  in  West Bengal this is what is 
going on.   And We  also  hear of a  possible  
electoral alliance  between  Congrss   (O)      and 
Congrss   (R).    Who   does   not   know that as 
far as Barasat murder is concerned. . . . 

SHRI MAHAVIR TYAGI (Uttar 
Pradesh): The hon. Member is accus 
ing my party also for this murder. It 
is a pity ____  

SHRl  A.  P.  CHATTERJEE:       The 
Barasat  murders  are  such     murders where 
we have given even evidence to the police.    
The CBI says that    they have not got 
anything.   No less a person than the 
Commissioner of Kamar-hati municipality    
gave a    statement before  the  DIG   (CID)      
implicating many persons, giving for 
example even the number of the Ambassador    
cars from which the bodies were thrown. But 
AJoy Ghosal is untouchable   because Mrs. 
Gandhi, whatever she may say  here,   has   
her   own   combination and  alliances in 
West Bengal     with Jan  Sangh,   Swatantra   
and  Congress (O).   Otherwise, how could 
she bring forward these black Acts on the 
basis 



 

SHRI A. P. CHATTERJEE: What is 
happening in West Bengal? In West Bengal, 
Mrs. Gandhi's socialist police —because she is 
a socialist lady and therefore her police also 
must be socialist—have been raiding village 
after village and they are trying to take away 
whatever the peasants had gained during the 
regime of the United Front. I can refer only to 
one village in Jadavpur, namely, Bainch tolla 
village. That village was raided 75 times by 
the Police and the CRP between April and 
October. Do you know why? The peasants 
there had occupied the benami lands of the 
landlords. The police wanted to dislodge them. 
The police are in league with anti social 
elements in the villages. We have known how 
police are helping goondas. In that particular 
village there is a kisan called Khagen Patra, 
who is a samiti worker. His daughter 
Nandrani, was abducted by one of the goondas 
and she is still un-3 V.M. traceable. I wrote a 
personal letter to Mrs. Indira Gandhi stating 
all those things, stating what has happened in 
Jadavpur. But Mrs. Gandhi has not got the 
courtesy to reply to that letter. She has not 
replied to that letter wherin I have said that in 
league with the CRP and the police, with the 
knowledge of the CRP and the police, the 
goondas are molesting the women and the 
goondas are abducting women. I have given 
scores of instances to the Prime Minister. It is 
not that the honour of women is such, the 
honour of the women of Bengal is such as 
does not require her interference, require, well 
her support. 

Sir, I went to Malda. The peasants there, 
Sir, have now named their village as Ho Chi 
Minh Nagar and in 

that Ho Chi Minh Nagar, they occupied the 
benami lands of one Chow-dhurani. 

AN HON. MEMBER; Ho Chi Minh 
Nagar? 

SHRI A. P. CHATTERJEE: Yes, Ho Chi 
Minh Nagar and Ho Chi Minh is a name of 
revered memory and there they occupied the 
benami lands of the zamindars there. Do you 
know, Sir, what the police did? The police 
went on the 27th March, immediately after the 
United Front Government fell, and on the 27th 
March 1970, they went at midnight or after 
midnight and began to fire at random. One 
person was killed. But Mrs. Gandhi's 
Government will be mistaken if they think 
that by such Draconian methods she will be 
able to cow down the people of West Bengal. 
As a matter of fact, the place where Sajjad 
Hussain died that very place had been named 
by the villagers there as Sajjadpur. That is the 
answer that the villagers have given to Mrs. 
Gandhi's police and Mrs. Gandhi's police 
bullets. That is the way the Bengal people are 
fighting against the reaction, the right 
reaction, and the right reaction's protagonist, 
the greatest protagonist of right reaction, is 
Mrs. Gandhi herself. Her Government has let 
loose the CRP and the police on the people of 
West Bengal and they are now killing the 
people_ thtey are beating up the people there, 
they are molesting the women and they are 
bringing down the houses by demolishing 
them and they have started a fascist terror 
there. I also appeal to the benches on that side, 
"If you have any love or any sympathy for 
socialism, if you have any love or sympathy 
for progress, then, you also must come out 
against the fascist terror that has been let loose 
by Mrs. Gandhi's Government in West 
Bengal, because, if you don't do that, then 
beware you will also be engulfed in this police 
tyranny and police terrorism". In Hitlerite 
Germany also you might have seen, when the 
Communists were beaten up, the Social 
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the consultative committee?    I also submit 
that as far as West Bengal situation is 
concerned... 



 

Democrats kept out. They thought that the 
Commuiists only were beaten up and why 
should they bother? But, after the Commi 
nists were destroyed, then the tur i of the 
Social Democrats came and I, therefore, ap-
peal to the Socia Democrats also here. Let 
them beware, the chance will come for them, 
he bitter chance, the bitter pill. So, :f they 
want to escape this they must combine with us 
in our fight against thi onslaught of fascist 
tyranny. If the'/ don't do that, they will also be 
drowned in the blood to be shed by Mrs. 
Gandhi's police. 

Sir, I am also going to gay how ihe police, 
in their fascist terror and savagery, has been 
carrying on havoc throughout the itate of 
West Bengal. Sir, I h}ad been 1 J Alipurduar, 
because we had set up a Committee ol 
Inquiry. In Alipurduar, nen and women, in 
hundreds, cavne to us and gathered around us 
and hey put questions io us. They put his 
question to us: "What shall we 'Io? The CRP 
and the policemen come to us now and then 
and abuse filthji.y our mothers and wives and 
daugiiters in our presence, unprintable abuss 
abuses which send the blood of the people to 
their heads, but what can w do?" These are the 
ways in which) Ihe CRP men are moving 
about. T iey are moving about like hyenas; thi 
y are moving about like beasts in 1 undreds; 
they are moving about like so many hungry 
wolves. And the -;e hyenas and wolves are 
angrily killing the young people. Sir, do you 
knov the extent of cruelty to wh&ch they h 
ive gone? I have got the evidence of one 
Jayant Kumar and one Tapan I a-.ta, the two 
primary teachers.... (I iterrivptions). Please 
listen now. These are primary teachers. I kn 
>w there are some teachers in thof  benches 
also. Sir, Jayant Kumar a id Tapan Datta were 
placed in the po ce lock-up in Malda. Do you 
know \ hat thiey did? The CRP spat on tie 
teachers. Tapan Datta said that Ihe spit was so 
heavy that he was drenched in the spit of the 
CRP.    Do y >u not call it bestial? 

Do you not call it cowardly? The man is in 
police lock-up, and you are spitting upon the 
man and you are drenching him in your spit! 
This is the way in which they have been pro-
ceeding . . . 

THE      VICE-CHAIRMAN      (SHRI 
AKBAR ALI KHAN):    Please finish. 

SHRI A. P. CHATTERJEE: I will take 
some ume. Sir, I can tell you also that in a 
place like Khtaribari P. S.—the Naxalite 
movement started from there, you know—
where there are only four houses, the police 
came. One person called Letengu Urao was 
there when the police came. He was there 
with] a baby in his arms and a toddler by his 
side. He was trying to flee. The police shot 
him from the back. The man who was 
carrying a baby in his arms and a toddler by 
his side, was short in the back. Do you know 
what story the police gave out? They gave out 
that Charu Mazumdar, etc. had come there, 
and that there was a fight between thfem and 
the police; after the fight he crossed the river 
and disappeared in the forest behind. Sir, we 
have gone there. We fouVid that there is no 
river there, no stream there, not to speak of a 
'nallah' even. As far as forests are concerned, 
there are only paddy fields. This is a false  
story. 

Sir, there is another village in Sili-guri 
District. We went there and found that there 
are only thlree Jote-dars who had grabbed all 
the land there. When the peasants resisted, do 
you know what the police did? The police 
arrested them; they were 45. They arrested all 
ihe 45 persons and started a case for violation 
of Section 144 order under Section 188. But 
there was no Section 144 order in that village, 
called Khaprel in Siliguri District. This is the 
way in which the police are going on. 

I can give instances after instances. But 
then, Sir, I will wind up. But before I wind 
up, I will say this that sadistic tortures have 
become a habit with the police.    The police 
and the 
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Bengal, when they take N away a person, 
always do a hat-trick. Do you know what a hat-
trick means? Hat-trick means three victories in 
succession. When they catch hold of a man 
they beat him; when they throw him into the 
van, they beat him mercilessly; and when they 
throw him into the lock-up, again they beat 
him. This hat-trick they are doing there. 

Sir, in Calcutta, for example, under the 
very nose of the Governor of West Bengal, 
who sayB that he is a person who has great 
faith in democracy, under his very nose, in 
Jora-bagan P.S., on a particular day in the 
morning there was a bomb explosion. One 
boy died. The police came to another place. 
The women-folk came out and they said. 
"What are you doing here? You have come 
here to our locality, but you have not gone to 
the locality from where the bomb was 
thrown?". And, because of this altercation do 
you know what happened? The CRP people, 
indecently dressed in 'janghias', beat them, 
looted ihe entire locality, broke open door 
after door and molested women. Sir, at 
another place 200 yards away from the place 
where this took place, they ransacked the 
house of one of the CPI-M member, Shri 
Harprasad Chatterjee. This is the way the 
police have  been behaving. 

Sir, the whole point is whether this police 
can be entrusted with any law-and-order 
duty. Sir, we went, for example, to the 
Governor o'f West Bengal and we 
represented all these things before him. And 
do you know whlat the Governor of West 
Bengal said to us? The Governor of West 
Bengal told us that this was the first time he 
had come to know that the police were 
killing people. The police wer© killing 
jpeople at ipoint-blank range. The Governor 
told an untruth. After all, w'hat can we 
expect from a Governor when even the Prime 
Minister tells untruthful things. The Prime 
Minister in one of her letters to our members 
said that she did    not 

know  that  the inquiry  into     police firings 
had been stopped.    Shie didn't know that?   So 
also the Governor said that he did not know -
hat there was any police excess.  But only a 
few days before, we went to the Governor and 
we told him that Ranjit Chakravarthy and his 
brother Samir    Chakravarthy were shot at 
point-blank range by the Deputy   
Commissioner,   North     Shew Mangal  
Singhj was  the     Officer     in charge  of  that  
Police  station.       The father of these two 
persons killed represented to the Governor and 
in that representation  he said  how his  sons 
had been killed.    Do you know hjow those 
boys had been    killed?    Those boys   were  
merely  chatting  on     the ledge of the house.     
It was heavily raining on that day.    There was    
no incident and Bibuti Chakravarty came in  a 
van  along with Shew     Mangal Singh and 
another Thakur and shot at Ranjit 
Chakravarthy  at     point-blank range  even  
though  Ranjit     Chakravarthy said that he 
was a Police Constable.   After he was shot, he 
went up to a stair-case and took shelter inside a 
lavatory.   The Thakur went up and dragged    
him down and killed    him there after firing 
many shots.    Samir Chakravarthy,  the  
younger     brother was also shot.   Both   of   
them   were taken in a police van. Instead o'f 
taking them to a hospital they took them to the 
Ganga river side and in thje river side Samir 
Chakravarthy groaned and Bibuti 
Chakravarthy,   the beast as he is called  out:   
'That man is still speaking stop his voice'.     
The other shot? •were fired into his chest and    
Samir Chakravarthy  died.     These  are    tM 
cruel incidents  and the evidence    of their 
brother, Binay Chakravarthy is there.     He 
was  carried  along    with them and we have 
got the evidence of Binay Chakravarthy.     All  
this     was told to the Governor but thje Gover-
nor, in spite of all that, told us that he did not 
know that the police    had committed 
excesses.    I do not   know to what depths of 
falsehood a person can descend Is office so 
much to    be prized?   Is office of profit so 
much! to be valued   above human values    or 



 

sense of human lignity? That is the question. I 
can ,;ive another instance. We have collected 
statistics of police murders and ace irding to 
that—I had even circulated it to some of my 
friends—45 persons have been killed by the 
Police at joint-blank range but then, our latest 
information is that the Police have killed 
between 60 and 65. My friend is asking about 
murders of police personnel. I have also heard 
some other Menbers, including Shri Bhupesh 
Gupta. The question of democracy is in the 
balance. What is democracy? Democracy 
means, if at all any one thin I, that there must 
not be fascist terror sm, there must not be 
police terrorism. Inter-party terrorism is one 
thing, ir ter-party violence is one thing but p 
)lice violence is another. If any person wants 
to put them on the sarre level I will say that 
willy-nilly h!e st oports police violence also.    
If you w; nt . . . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Both terrorisms are bad. 

SHRI A. P. CHATTERJEE; That is not the 
way to put it. I wiH say this that if you say 
)oth are bad, you are equating them. But I say 
that these terrorisms are uto to be equated. 
Police terrorism is only one step from fascist 
terrorisn . And there is no difference between 
police terror and fascist terror. The whole 
question is this whelher yc u want fascism to 
go or not and whether you want democracy to 
surviv< or not. If you want fascism to go, 
then you must say that police terror mi st have 
to be stopped, and if police tei ror has to be 
slopped^ then you will hjave to see that this 
police violence, which has been going on in 
West Bengal, which has been going on in the 
Greets of Calcutta, has to be stopped, and all 
parties, who have got any fa ith] in 
democracy, they must come out against that 
violence. As far as the Wo Acts are 
concerned, these two Acts are insult added to 
injury. After t ie 17th of March, 1970, when 
the Uniti d Front Government was  dismissed 
by the  Governor     of 

West Bengal, after Shri AJoy Mukherjee 
betrayed the electorate's verdict^ well, after 
that, between then and now, during these nine 
months, the police have killed 65 persons, 
have razed villages, have molested women, 
have beat up people in the lock-up killing 
them there, have committed all sorts of orgies. 
In view of those I am appealing to the 
democratic sentiments of the people here. 
Now, as far as this point is concerned, let us 
not put il on the same level with inter-party 
violence. Let us put it on another level 
altogether. This police violence has to be 
condemned, has to be decried, and further, if 
actually democracy has to survive in West 
Bengal, these two draconian Acts for which 
the Rsolution-j are being discussed in this 
House, these two Acts have also to be voted 
down, have to be struck down. I know that, as 
far as the political children of Shrimati Indira 
Gandhi are concerned, she has to give them 
th'e bogey-man in order to keep them under 
control. 

SHRI SHEEL BHADRA YAJEE (Bihar):    
He is speaking nonsense. 

SHRI A. P. CHATTERJEE: But I can say 
this; today they may not be With us, but I can 
tell you and tell them through you that the day 
is coming whjen sense will dawn upon them 
that what they are " tolerating today, this 
police terror, is the beginning of fascism in 
West Bengal_ and, for that matter, in India. If 
you want to do away with fascism, if you 
want to kill fascism, if you want to nip it in 
the bud, then all democratic-minded people 
must rise up against this police terror and 
against th|is police violence. 

SHRIMATI PURABI MUKHO-
PADHYAY: Mr. Vice-Chairman, Sir, I 
wanted to speak on these two Bills, on these 
two Resolutions on the Bills but I was not 
allowed on the ground that there was hardly 
any time at our disposal. Sir, may I point this 
out that, when thje Vice-Chairman is not him- 
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keeping to the time schedule, then we should 
also be allowed to speak? There should not be 
any plea of lack of time in our case, Sir. I 
want my name to be included. 

SHRI N. G. GORAY (Maharashtra): Sir, I 
think this is the third or fourth time that we 
are discussing West Bengal in this august 
House. And every time we discuss the 
situation in West Bengal, one has to speak 
with a very heavy heart. 

Sir, yesterday I listened with! very close 
attention to what my friend, Shrj Bhupesh 
Gupta, said. But after listening to his speech I 
was surprised when he said that these black 
laws should be repsaled. Sir, the whole case, 
as he put it, was so grim, so full of tragedy, 
that I did not know how his peroration, 
towards the end, asking for the withdrawal or 
repeal of these laws, squared up with what he 
had said before. Sir, he characterised these 
laws as black laws, both Shri Bhupesh Gupta 
and Shri Chitta Basu, did. They are really 
draconic, there is no doubt about it, but will 
they not give a little thought to the fact that 
these laws had to be enacted after a long time, 
after a great deal of patience, very reluctantly, 
when it was proved that the situation in Bengal 
did not improve? Sir, from one side it is being 
argued thlat so far as Bengal is concerned the 
police are indulging in excesses and from the 
other side it is argued that it is Naxalites and 
their friends who arP indulging in these ex. 
cesses. We who come from other States look 
to Bengal with dismay; we who always looked 
upon Bengal as the land of inspiration, the 
land of Vivekananda,, Paramahans, Tagore^ 
Chitta Ranjandas—and their names are 
legion—are surprised that for months 
together, for years together, this story of 
horror and murder is continuing. Sir, we are 
caught in a vicious circle, violence from one 
side, repression from the other. They say that 
the police is for extermination on the 
Naxalites but is it not a fact that the leader of 
thfe Naxalites has openly 

asked ior the liquidation of all those who 
stand against him? On the one side it is 
liquidation; on the other it is extermination. 
Sir, I am really surprised to find my friend 
here denouncing ihe police but refusing to 
say even a single word of condemnation for 
the acts of violence, destruction and arson 
committed by some of his friends. 

I have got this paper 'People Democracy' 
and this article here is written by Shri 
Basavapunnaiah, who is one of their topmost 
leaders. What is h&s characterisation of the 
Naxalites? Sir it is a long article but I will 
only quote one paragraph. 

"A look at the latest phase of the so-
called Naxalites . . . 

He calls  them  so-called  Naxalites. 

" ---- and their activities      would 
convince every honest man and woman that 
all their tall talk of peasant guerilla war, 
agrarian revolution, people's war, etc. was a 
hoax. Bomb attacks on schools, colleges, 
libraries, killing of students, youth, kisan 
and trade union workers of other political 
parties, the cadres of the CPM in particular, 
the assassination of policemen and civilian 
officials and organising individual murders 
on the bidding of some interested persons 
or parties h|ave become their routine 
activity." 

This is the accusation levelled against the 
Naxalites by the leader of the CPM and here 
we witness the spectacle of the CPM 
spokesman in Parliament laying all the blame 
on the police and not saying a word about the 
Naxalites. I would again plead withi Mr. 
Bhupesh Gupta . . . 

SHRl MAHAVIR TYAGI: They seem to 
be in league with each other. 

SHRI N. G. GORAY: It is not a question 
of condemning this party or that party; the 
question is, we should go deep into the root of 
thfe matter and try to find out how this 
violence, how these murders, how this 
liquida- 



 

tion, how tMs t xtermination can stop. I am 
interested n that and I suppose the whole 
House is interested in that. That being the nain 
question I would like to ask Mr. Bhupesh 
Gupta also. Here is their paper, New Age. 
Here is a photograph si owing thousands of 
villagers with lathis, spears and swords in their 
hands marching in a procession to ta :e 
possession of land, Now, let Shri Bhupesh 
Gupta reflect for a moment. This was a 
morcha at the ridding of thle CPI. Now, these 
are he very things which the Naxalites are 
doing. The CPI is accusing the CPM of having 
generated violence and aL owed violence. All 
the three parties are doing it. The Marxists are 
irying to implement Marxism in their 
particular way. The result is that ycung people 
are dying. Women are beiig molested. Houses 
are being burnt down. The statues of our 
national le; ders are being destroyed. A good 
leal of talk was heard just now from >UT 
friend here about fascist violence ind the inter-
party or Marxist violence. but does it make 
any difference so far as the woman who is 
molested is con erned, so far as the young boy 
who is murdered is concerned? Whether she is 
molested by a fascist gang >r a Marxist gang, 
it makes no diffe ence. Whether the young boy 
is ir urdered by the police or by the followers 
of Charu Mazumdar, it does not nake any 
difference at all. Therefore, I would like to 
plead with these people. I am reminded of the 
Sanskrit SI 'ka: 

 
T someiimes de: pair of pleading with these 
people 1 ecause they will not .talk anything 
except their nostrums and shibboleths They 
never think of Bengal as a whole. They never 
think of this country or democracy. Thiey will 
never think beyond what their party has taugl t 
and what their plat-'forms have taught them. 
Thtey must get rid of it. I would plead with 
them that democracj   in India, though it is 
1602 RS—7. 

defective, gives enough protection to all those 
people who want to abide bylaw. Even if you 
want to capture power, it is possible to do so 
without resorting to arms. Just Qee what has 
happened in East Bengal. Is it not really 
encouraging that, in spite of fifteen years of 
martial law, in one sweep the people have* 
brushed aside all those who wanted to lord it 
over them? You will see that 99 per cent of the 
people had voted. People went to vote. People 
believe in the power of the ballot box. It is 
possible for parties to come to power through 
the ballot box, but it is necessary to forget 
your nostrums and your theories which are 
completely outdated. I would, therefore, plead 
with my friend Mr. Bhupeshl Gupta, the 
Naxalites and Marxists to decide once and for 
all that it does not -matter who has committed 
violence. Violence is bad for our country. I do 
not want to take more of your time and I 
would certainly like Shrimati Purabi Mukho-
padhyay to have some time. I have pleaded my 
case many times and I am tried of pleading, 
but I would certainly like these people to think 
over these things seriously and not indulge in 
mutual accusations. It is not going to help us 
in anyway. It is only going to take Bengal to 
ruination. In the whole country there is a spurt 
of industrial activity. There is a green 
revolution. Look at Punjab and Haryana and 
also look at Bengal. Is there not rise in prices, 
is there not unemployment, is there not labour 
unrest in other parts of the country? Why is it 
that in other parts of the country this sort of 
bloodshed does not take place? Only recently 
in my State all the Government employees 
were on strike for twelve days, three lakhs of 
them, but thers was not a single case of arson 
or murder or loot. 

SHRI K. P. SUBRAMANIA MENON:   
What about the Shiv Sena? 

SHRI N. G. GORAY: The Shiv Sena also 
did not succeed in doing it. Therefore, I am 
saying after all, it is 
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Government or the police to maintain peace. It 
is the duty of the Opposition parties aiso to 
keep the temper and mood of non-violnce and 
peaceful agitation. If you do no. want to 
listen, if you do not want to agree, do not 
agree, but I am warning you that if this sort of 
tendency grows_ if this sort of movement 
grows, then it will not be for the good of any 
of us. You are inviting fascism in this country. 
That is my charge against you. What can the 
common people do? What can they do against 
the police? What can they do against your own 
armed people? They cannot do anything. 
Therefore, they would rather welcome a 
fascist Government than a State where nobody 
is feeling secure. Therefore, I would like t0 

urge upon these people—all of them are my 
friends, I have no doubt in my mind that they 
want political power; I do net blame them for 
that; all of us want. that. Whjen the ballot box 
is ihere, when the democratic methods are 
open for us, why should we go in for this sort 
of violence unless we want to foist a 
dictatorship over this country? If you want a 
dictatorship, o'f course, you cannot get it, and 
I can assure you tHat if the Marxists are still 
dreaming of dictatorship of the proletariat or a 
single party, they can get it over our dead 
bodies, and not so long at? ^e are alive. 

Therefore, I am saying please abon-don 
this. It is not going to take you to power. It is 
not going to improve the lot of Bengal. It is 
not going to enrich Bengal. It is not going to 
save the cause of democracy. Please abandon 
this. I will suggest to them a six mains' truce. 
Please ask your followers to adopt democratic 
meth'iods to take to peaceful methods for six 
months. You assure the whole country that 
there will be no violence from your side, no 
murders from your side, no destruction, no 
demolition. If you do that, le* the Government 
also assure that if these things do not happen, 
if all partie.; pledge themselves to peaceful 
methods, there will   be no 

repression from the Government side. Let us 
give ourselves six months or four months of 
truce and then you will see th(at the face of 
Bengal changes. I want to see the face of 
Bengal change. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): There is much io think about in 
what Mr. Goray has said. We are all 
concerned about it. Mr. Rajnarain. 

SHRI BHUPESH GUPTA: Sir, I rise on a 
point of order. When we said about the police, 
you did not seem to be concerned about it. It 
is not good for the Ghjair to express concern 
partially. What Mr. Goray has said we take it 
very -seriously beause he is one of our very 
respected leaders. But I also represent a party. 
When I pointed out to the murders committed 
by policemen by giving facts and figures—
that was not an abstract appeal; we had given 
you facts and figures, names, number, and so 
on— at that time you did not say we feel 
concerned. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN):   Mr. Rajnarain. 

SHRI A. P. CHATTERJEE: Sir, on a point 
of order. Wtten the debate is going on and on 
such a subject as this_ with great respect to 
the Chair, I must say that the Chair should not 
show its partiality for a particular party or 
particular cause. We also put forth our point 
of view and said that the police violence and 
police murder.s of young men are more 
terrible than inter-party violence. You did not 
say anything at that time. You should have 
opened your mouth then. Why do you now 
open your mouth to support somethSng which 
goes against our cause? 

(7?Ttemtption) 

SHRI MAHAVIR TYAGI: All that he said 
was how to establish peace and maintain 
democracy.   It is on account 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KI AN):   Mr. Rajnarain. 

SHRI BHUPE3H GUPTA; You cannot 
buy peace n Bengal by shooting down people. 

(Interruption) 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Order, please. It was the turn >f 
a Congress Member, but Mr. Rajnaiain has 
requested me that he has to g ) to court for 
evidence. So, I have exercised my discretion 
and I have given tt'2 chance to Mr. Rajnarain. 

 
SHRI     MAHTOSH     PURKAYAS-THA:    

Why nc ? 
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MR. DEPUTY CHAIRMAN:   I have 
called Dr. Talwar. 

(Interruption). 
MR. DEPUTY CHAIRMAN: 

I have called    Dr. Talwar. Please sit down. 
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DR. (MRS.) MANGLADEVI TAL-WAR 
(Rajasthan): Mr. Deputy Chairman, Shri A. P. 
Chatterjee has given many instances and 
many other hon. Members on the other side 
have done the same. But Shri Chatterjee has 
given many more. Sir, the CPMs ex-Home 
Minister of West Bengal is under the 
protection of the police   .   .   . 

DR. (MRS.) MANGLADEVI    TAL- 
WAR: It is a very bad precedent   to 
be set up in this House to interrupt 
the speaker who usually hears    with 
patience and with respect all the hon. 

. Members  on  the  other   side. 
4 p M 

Sir,  I  was  saying    that  Mr. 
Chatterjee        has given        many 
instances and that Shri Jyoti Basu, the ex-
Home Minister of West Bengal, is under 
police protection. There are so many other 
leaders, Sir, who also owe their lives and their 
safety to the protection of the police. Sir, the 
police excesses might have been there in some 
cases. Well, we are not there to verify what 

 

DR. (MRS.) MANGLADEVI    TAL-
WAR:      I am not yielding     .   .   . 

SHRI SYED HUSSAIN (Jammu and 
Kashmir): Shri Sashi Bhushan is not present 
here   .    ,   . 

DR. (MRS.) MANGLADEVI TAL-WAR: 
It is a very bad precedent ir* this House. . . 

MR. DEPUTY CHAIRMAN: He has come 
today and is raising it. 

(Interruption) 



 

is said on the floor of the House unless it is 
substantiated and there is some kind of 
evidence. However, they may be correct; but 
to condemn the police fone as a whole and to 
condemn the very people who are responsible 
fo; law and order, the people to whon we owe 
our lives and safety and property, is, I do not 
think, good for any ] arty, Sir. If you only 
demoralise the police, they will not be able to 
do t leir duty and they will always be sha cy 
in doing their proper duty. 

Sir, with the e words, I refer to the two Acts 
that :iave been brought before this Housf I do 
think, Sir, that the Governmei t has been 
forced, has been compellec , to bring these 
two Acts. They ar 1 harsh Acts, there is no 
doubt ab ut it. They are Acts which no Gov 
srnment would be happy to bring forward for 
their own people. But sometimes such radical 
measur s have to be adopted. Sir, medically, 
when a limb or any part of the boly is 
gangrenous, it is dangerous to t le life or body 
of the person and thet that limb is amputated, a 
radical operation is done. Similarly, Sir, in -he 
administrative setup, Administra ion also, 
when conditions get beyond control should 
take such radical measures, do such radical 
operations. As for these two Acts, they are 
justified. Sir, If you give them power, il is not 
the policemen who have got the power, it is 
the administrative set-up, the District 
Magistrate and then the other officers who are 
on dut.*, who know all about the people, wlo 
know the activities of the different parties, 
who also have got the power. How radical 
those are have been graphically described by 
the hon. Mem! ers and I do not want to go into 
dete :1s. 

Sir, therefore I think that the Government 
is juslifled in bringing these two Acts. 
Another point I would like to make before the 
House and it is the Naxalite menace or this 
menace of violence. It is not only confined to 
We t Bengal although in West Bengal it had 
its origin.   But it 

is spreading very rapidly to the other parts of 
the country. Sir, I will try just to draw your 
attention to today's "Hindustan Times". It has 
published a very alarming item, "The 
Naxalites kill the constable near Kapurthala to 
free colleagues" and read the lust few lines of 
it, Sir. "A constable was killed and another 
seriously injured when some persons, 
believed to be Naxalites, opened fire to secure 
the release of an alleged Naxalite being taken 
by the two constables on G.T. Road  near 
Kapurthala  yesterday." 

Sir, the two constables were taking the 
Naxalite in a passenger bus to Kapurthala 
from Amritsar for inter, rogation. 

SHRIMATI PURABI MUKHOPA-
DHYAY: These two Acts relate to West 
Bengal. 

DR. (MRS.) MANGLADEVI TAL-WAR: 
But I am just saying that the Naxalites are 
spreading everywhere. 

I am saying just this that the Naxalites are 
spreading everywhere. In West Bengal, their 
activities are intensive. So it is necessary to 
deal with them very intensively rather than 
allow the whole of this type of violence to 
spread in the whole of India. 

Sir, I know that there are some young 
people—probably from important colleges 
from this city—who have gone and written 
letters to their parents saying that they should 
not try to follow them or should not try to 
trace them. There are hundreds of people who 
are going in such a way also from other parts 
of the country. Therefore, it is not just a 
question which is confined to West Bengal 
alone, and, therefore, to dealt with this type of 
violence is most essential for the Government. 

Mr. Chatterjee and others have said that it 
is the police who has committed atrocities, 
committed excesses, committed murders and 
all types of heinous crimes. But I will just 
refer to a paper "Hindustan Standard"   of 
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Calcutta, dated 3rd December, 1970, where it 
is stated: 

"Naxalite violence in Calcutta on 
Wednesday claimed three more lives. In 
the morning, two men were killed in the 
Entally area where an attempt on the life of 
a police officer. . ." 

I just want to bring to your notice that attacks 
on the lives of policemen are being made 
every day and everywhere by these Naxalities. 
It says: 

". . .an attempt on the life of a police 
officer ended in failure, when resistance 
came from the local people. . ." 
I am glad to say that local people are also 

becoming conscious and they are resisting 
these Naxalites in protecting the law-abiding 
citizens and the police. These young people 
came to their rescue at Tollygunge. It goes 
on: 

"At Tollygunge a student supporter of 
the CPI(M) was stabbed to death. At the 
Entalley incident, one of the victims was 
Amulya Bhacha, aged 40 years, a carpenter 
at the locality, while the other was an 
unidentified Naxalite, about 20 years old. . 
." 

MR. DEPUTY CHAIRMAN; Please 
conclude. 

SHRI KALYAN ROY: It is very unfair. 
You allowed Mr. Rajnarain to go to the 
Supreme Court. He took nearly 40 minutes. . . 

MR. DEPUTY CHAIRMAN: Only 23 
minutes, not 40. 

DR. (MRS.) MANGLADEVI TALWAR: 
He was an unidentified man of 20 years.   
Again I quote: 

"The police officer, Mr. Amar Gupta 
(35) of the Detective Department, escaped 
with knife wounds, but had to vmdergo an 
operation at Medical College hospital. 
Before collapsing, he managed to fire three 
shots from his .38 revo- 

lver, killing on the spot the unidentified 
young man who had stabbed Mr. Bhacha 
fatally in the stomach". 

Sir, the thing is that really these Naxalite, 
also with other unsocial elements, must be 
there, and they are now after the police. The'y 
are killing the police personnel. They are 
killing constables on duty. They are killing 
police officers and other officers. Sir, we all 
know the tragic incidents. 

There is one thing more which has been 
referred to that some 15 young persons have 
gone from Rajasthan and other places. Of 
course in Bengal tbe posters of Mao's pictures 
are displayed in the distant parts of the 
countryside. Also the statues of local leaders, 
leaders of national impor- \ tance, etc. are being 
disfigures and Gandhiji's literature are being 
burnt. It is not so superficial. It is very deep-
rooted. J agree that the case of it is not 
altogether political. It was instituted mostly in 
the beginning, by foreign powers and perhaps 
they still give aid in arms and money and these 
people must be getting even now from some of 
the neighbouring countries but they want to 
destroy the very culture of our land which he 
hold so valuahle. They do not want us to have 
our culture or education. I will give some 
figures. Over 1600 incidents of a violent nature 
have come to the notice of the public in the last 
few months. Hundreds of people have lost their 
lives and as many as 45 members of the Police 
have heen killed. Thousands of them have been 
wounded. This difficult and dangerous situation 
in Bengal has deeper maladies. Tt is economic 
no doubt. There are the landless people and 
there are the unemployed neople in very large 
numbers. The neople coming from East 
Pakistan have add^d to the difficulties of West 
Bengal. One thing more I want to s*y. Calcutta 
city'is in a very had shane. The condition of the 
city must be improved and improved quickly.    
With these wars, I oppose 
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both the motions moved by Mr. Bhu-pesh 
Gupta and  Mr. Chitta Basu. 

MR. DEPUTY      CHAIRMAN;    Mr. : 
Sh'yam  Lal Yad; v. 

  



215    Re-repeal of West Bengal [ RAJYA SABHA ] Act, 1970 and West Benga l16 
(Prevention of Maintenance of Public 

Violent Activities) Order Act 1970 

 



217 yRe repeal o/TC est Bengal    [ 17 DEC. 1970 ]    Act, 1970 and West Bengal 218 
(Prevention of Maintenance of Public 

Violent sxtivities) Order Act 1970  

 

SHRI   KALYAN  ROY:     I  do    not 
know what he ia talking about. 



219 Re repeal of West Bengal [ RAJYA SABHA ] Act, 1970 and West Benga,220 
(Prevention of Maintenance of Public 

Violent Activities) Order Act 1970  
MR. DEPUTY CHAIRMAN: You need 

not raise any controversy. I am only 
appealing to hon. Members. I will definitely 
give a chance to you. 

SHRl BALACHANDRA MENON 
(Kerala): After passing the Himachal Pradesh 
Bill, we can again sit. (Interruptions). 

MR. DEPUTY CHAIRMAN: Tomorrow is 
private members' day; we cannot have this 
tomorrow. Today is the last day for 
Government business. If you want I can allow 
five minutes  more to each  Member. 

SHRI KALYAN ROY: No, Sir. That will 
be a gross miscarriage of justice and against 
the procedure of the House. 

MR. DEPUTY CHAIRMAN: I agree with 
you that some Members have to suffer 
injustice because of some other Members. 
That is the situation in this House. 

SHRI KALYAN ROY: But the Chair 
should not be a party to it. 

All right.    Mr. Mishra. SHRl  S.  N.  

MISHRA: Later,  Sir. 

MR.  DEPUTY   CHAIRMAN:      Mr 
Kaiyan Roy. 

SHRI KALYAN ROY: Mr.  Deputy 
Chairman, I am rather surprised and aghast at 
the utter stupidity of    the ruling party.   They 
seem to think or they have been made to think 
by the bureaucrats  who   rule    West   Bengal 
today that these two Acts would end the  
violent  activities  in  and  around Calcutta.    
Again, I am deeply disturbed because I know 
that in the ruling party there  are men who 
believe  in democracy.    I do believe that in the 
ruling party there are men who want to fight 
monopoly capitalism.    There are men who are 
disturbed about the vast unemployment, about 
the      rise in prices, about the degradation    
and inhuman poverty in which people are 
living   in    Calcutta   and   elsewhere— results 
of 20 years of capitalist rule. That is why they 
should take up their position  today    along 
with  the  progressives those who want to      
fight monopoly capitalism.   I am pained at 
their silence and at their support to these Acts.    
Do    they not see    that they are falling into the 
trap of the axis  combination  in    the      
country? Do they not see that for the last two 
years the axis combination  or      the grand 
alliance is shouting only     one thing, law and 
order'?    They cannot shout about the land 
ceiling.      They cannot shout about the urban 
ceiling on property!   They cannot shout about 
unemployment.    They    cannot   shout about  
the land hunger.    They    have only one thing 
to  say and that      is the question of law and 
order.      Do they think that they will be able to 
appease the reactionaries by     passing 
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these two Acts Tomorrow I know that either 
the Jan Sang or ttv Swatantra will come out 
and say that you should have arrested many 
more men, you she uld have shot down more 
men. Ti e trouble is they are forging the cha ns 
which may one day imprison them. May I ask 
the Congress Members (.his. Is it only a pro-
blem of Calcut a? It has been made the centre 
of the show as if some people have been able 
to hypnotise the romantic youth of West 
Bengal and have been able to lead them 
astray. Is it so simple? 

Is it not exactly the same attitude which 
was she wn by John Foster Dulles? Any i 
orising in Latin America or Africa was then 
dubbed as a communist c inspiracy. Nehru to 
him was a communist. It is not so. Now, I 
would refer the Congress Members to th  
latest article in the 'Time' magazine. Tbe 
heading is: The City as Battlef eld: A Global 
Concern.   I want t > quote it:— 

"The street is the stage, says the 
American Yippie Jerry Rubin in Do It!, his 
handbook for the modern revolutionary. In 
cities throughout the non-Communist 
world, that tage is alive with alarming acti 
pities: politically motivated arson, 
bombing, kidnapping and murder. The 
terrorist activity is worldwide and most of 
it is carried out by i new type in the history 
of polities] warfare: the urban guerrilla. Ir 
Washington, officials were frankly worried 
about the possibility th it a radical group 
might try to kidnap or assassinate a U.S. 
official or a foreign diplomat. Rarely has th 
• capital heen so security consciou; Unlike 
the fortified towns of old, the besieged 
cities of 1970 are threatened not from with-
out but from within by armies that are 
hardly e- er in sight." SHRi  T.  V.    
ANANDAN       (Tamil 

Nadu):    What  ibout the      Gandhian 
philosophy? 

MR.   DEPUT"  CHAIRMAN:       Mr. 
Anandan. pleas,   do not interrupt him. 
SHRI KALY/.N ROY: I am quoting 

from the 'Time' which he reads every week in 
the library and I have seen him.    It says 
here:— 

"But for a year or more there have baen 
almost daily attacks upon police, military 
facilities, corporations, universities and 
other symbols of the institutions that 
underpin U.S. society. Since the beginning 
of 1970, there have been nearly 3,000 
bombings and more than 50,000 threats of 
planted bombs. At least 16 police officers 
have been slain in unprovoked attacks." 

I do not see that the United States have 
resorted to these Acts. It says here:— 

"Unlike the fortified towns of old, the 
beseiged cities of 1970 are threatened not 
from without but from within by armies 
that are hardly even in sight." 

It is hardly ever understood that this is the 
crux of the matter. What are the youth 
thinking today? I again quote:— 

"Their ideologies differ, but in general 
their rationale is that "the system" is 
incapable of real change and that the 
official violence of the government (police, 
prisons, armies) can only be countered by 
violence. The aim is ultimately to destroy 
what cannot be reformed." 

This is the position with such mass 
unemployment, degradation and inhuman 
poverty in Calcutta and around. What else do 
you expect? Is it not a fact that today the 
Naxalite movement in Calcutta is taking the 
form of a bitter social unrest, a bitter protest 
against total economic failures? 

What are you going to do about it? I am 
again pointing out what the Time has said. I 
am reading. What you are doing is what the 
Naxalites want and what the extreme radicals 
want.    I am quoting: 

"Winning out over terror is of little 
benefit if it leads to a police force  with    
permanently    enlarged' 
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helping them to recruit more men to the ranks 
of Naxalites. You are actually strengthening 
the hands of those people by creating these 
sort of Acts. This is but one part of the story. 

The other part of the story is may I point out 
with all humility to    my Marxist friends like 
Shri A. P. Chatterjee that    Cabinet or   in the 
United Front about the 32 points?    But they 
introduced the 33rd point, and       that is the 
point of dagger, and then the trouble   started. 
That  was  the  day when the seeds of disruption 
were sown.   Is it not a fact that you made the 
worker fight against the worker? Is it not a tact 
that you made     the peasant fight against the 
peasant? Can you forget tltose days when two 
sharecroppers,     landless    labourers,    were 
killed in    Prosadpur?    We had      to bring out 
a silent procession of 10,000 stydens and youths 
and peasants and workers on the streets of 
Calcutta and go to the Writers Buildings to show 
what was  happening.    At that    time why did 
you not learn your lesson? After all I agree with 
you that these are the Acts which pave the way 
for fascism, the way Spain went    under Franco, 
Italy   went   under   Mussolini and Germany 
went under Hitler.    I do not understimate, the 
danger     of reaction as you do.    It is true    that 
it  is  there.    It  is no  more  in     the realm of 
fiction.    I see in their daily confabulations   and 
conferences     and daily combined attacks by 
the B.K.D., the Jan Sangh and the Swatantra the 
grand fascist alliance.   I thought that honest 
elements will combine      with us in   taking 
counsel that only negative steps will not do. 
So I appeal to the Coi«r'»«s Members that they 
will be failing if they remain silent today as Mr. 
Chatterjee     has failed by remaining silent 
when our people were being murdered      during 
the United Front  days. 

Lastly, I would like to ooint out one or two 
things about West Bengal. T am surprised 
that even last vear when Mr. Jyoti Basu was 
the   Home 
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Minister—and we had all respect for him at 
that time—Mr. Chatterjee remained silent 
when Shjri Hena Ganguly was butcheied on 
the streets of Calcutta. Tha was the first 
political murder which took place in Calcutta 
O'f an old revolutionary in 1969. At that time 
the police murdered him in cold blood as they 
are murdering people elsewhere today. Arun 
Babu was silent. To lay the time has come, 
and I am not getting an answer from the 
Government of India. . . 

SHRI P. C. MITRA (Bihar): He did not 
remain sil'-nt, he supported it. 

SHRI KALYAN ROY: Thank you for your 
cont: ibution to our knowledge and inte 
ligence. What I am pointing out is this: Why 
is the Home Ministry silent when Mr. 
Bhupesh Gupta wanted an inquiry, when Mr. 
Mukherjee wa ited an inquiry into the murder 
o'f Hena Ganguly? Is the inquiry going to take 
place or not? I want a specific answer. 

Secondly, wl,at about that inquiry into the 
affairs of the Sripur Collieries where ten boc 
ies were found? 

SHRI A. P. CHATTERJEE;     Four. 

SHRI KALYAN ROY: Anyway four or 
ten—f>ur is enough for me it may not be 
enough! for you. What about that Sr pur 
inquiry? I have raised questioi after question. I 
am here pointing out the answer given. On the 
26th r ovember, 1970 I asked what you are 
going to do about the police officers who are 
responsible. The answer w s: 

"The repoit of the Inquiry Officer is 
under coi sideration of the State 
Government and decisions taken thereon 
will be laid on the Table of the Housi '. 

When? The inquiry is over a year ago. Why 
are you not taking any action against the most 
vicious police officers there at that time? 

Dr. Debiprasad Chattopadhyaya, Mr. 
Pranab Kuma   Mukherjee of   Bangla 
1602 RS—8. 

Congress, myself of the Communist 
Party of India and the Marxist (Com 
munist) Party all unitedly demanded 
by letters by representations that the 
Circle Inspector of PoliceJ Durgapur, 
must be immediately sacked and 
transferred. He is responsible for 
shooting down the colliery workers, the steel 
workers, for molesting women and so on. 
Was not this four-party combined 
representation enough for you? 

The danger is this. You are becoming the 
prisoner of bureaucracy. Bureaucracy is not 
going to tolerate you. After all, this 
bureaucracy at the Home Ministry is in league 
with the Grand Alliance which today wants to 
crush everything, fo finish the democratic 
system. Rethink about what you are doing. 
Would it lead to the liquidation of the 
Naxalites or would your steps ultimately lead 
to the liquidation of democracy? 
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The spring at its source can be turned with a 
twig. But when it has grown to a river, it 
cannot be crossed by an elephant. 
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SHRI SASANKASEKHAR SAN-YAL 
(West Bengal): Mr. Deputy-Chairman, I 
would appeal to all sections of the House to 
consider that if there is one thing to be 
avoided, that is avoiding confusion of issues. 
The straight question is whether the relevant 
Acts are answering the modern trends and 
whether they are consistent with the modern 
pieces of legislation. Go a little back. A 
responsible Government in West Bengal was 
displaced by President's rule. The President 
tried for a few months and got embroiled in a 
mess of his own and is very eager to abdicate 
the whole of West Bengal in favour of the 
police. What is the police? Even to an 
unpolitical man of the most ignorant type the 
police is a horror and the police is downright 
debauchery. 
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SHRI  SHEEL  BHADRA      YAJEE: 

Question. 
SHRI     SASA DRASEKHAR     SAN-,YAL:   
You answer for yourself.    The police  is moral 
y  detestable,  and legally, Mr. Yajee knows 
that under the Evidence  Act  a ad the Criminal 
Procedure Code, a   onfession made before the 
police is no   evidence. Confession made in the 
presence of the police is not  evidence.   J.   
statement    recorded by a police officer under 
section 161 is not evidence. Why? Because, the 
police is distrustec . My humble question is:    
If in norm il times the police    is not  trusted   
e i t le r   by  the      common man  as  his  pre 
tector  or by the law of the land, is   t sane, is it 
wise, is it expedient, to g ve full charge of the 
State of West B ;ngal, a problem State, to these 
functio varies? After all, there is another aspect 
of this thing.     The police   has   committed   
atrocities,   and Mr. Bhupesh Gupta has given a 
list, my  good  frient.   Mr.   Chatterjee,  has 
given  a list,  ir.v  friend,  Mr.  Kalyan Roy has 
given some lists, Mr. Chitta Basu has given 
some lists. So     many lists have been *iven of 
the police atrocities. But the*- are not denied. 
Even the  Prime  Minster,   in  her   wisdom, 
has  admitted  such atrocities  and has said that 
they Will be dealt with. My qestion is:    Th y 
will be dealt with, how?    Dealt  w th by the      
ordinary law of the land. My another question 
is  that if you   ire not applying    the preventive 
laws  and the maintenance of public order laws 
to the police, as you need not. fnd if you are 
relying upon  the  ordinary laws  of the  land for 
dealing with the dereliction of the police. I 
would  isk Mr. Kohan Dharia and Mr. Chand1 a 
Shekhar to consider whv the  ordinary laws  of 
the     land could not be amplication to the    ex-
cesses    of      thf      Naxalites    or    the 
undesirable typ-js.      These  are      the 
questions  and these questions      have to be 
answered. Why is this discrimination?    There 
is  the citizens' lawlessness.   There is the police 
lawlessness. The police lawlessness  is not 
denied. The police lawlessness is ^-oposed to 
be  dealt  with   oy  the  ordinary    law of the 
land. I rm a lawyer going   to complete my ji 
bilee. I have been a criminal  lawye:   all  my 
life.  I    can 

assure the Government and my friends th->t the 
ordinary law of the land is good enough to deal 
with any abnormal situation. So why is this 
discrimination? Then three is another matter. 
The underworld has come up to the surface. 
The ordinary administration confesses that it is 
unable to deal with it. You are now opening the 
doors of the underworld to the police. History 
will tell you that when the police and the 
underworld come together in a link, it is 
lighting the green signal for the advent of fa-
scism. Therefore, you must beware. My good 
friends who were welcoming these two pieces 
of legislation, are very impatient. After all, in 
politics and administration impatience is the 
worst thing. You have to wait. You have to feel 
the pulse of the people. You have to assemble 
forces who appear to be against you and you 
have to go ahead with the democratic people. 
After all, the whole of West Bengal went on a 
hartal and declared itself against laws. Those 
who are impatient, in spite of their goodness, 
cannot deliver the goods. And the entire 
political world in West Bengal is with those 
who are advising caution. Therefore, those who 
are now against these Acts represent the real 
voice of West Bengal today and tomorrow. 
You cannot deny that   .   .   .. 

SHRI  SHEEL  BHADRA      YAJEE: 
Question. 

SHRI SASANKASEKHAR SAN-YAL: If 
you are questioning that, you are questioning 
your intelligence, you are questioning your 
wisdom and you are questioning your past. 
You have been a glorious figure in the past 
and you know that the Britishers could 
subjugate them by methods of repression. 
Yajeeji knows that. Therefore, the writing on 
the well is clear. You can drag a horse by 
force to the water but you force you cannot 
make it drink. I  give you this warning. 

SHRI PRANAB KUMAR MUKHERJEE 
(West Bengal): Mr. Deputy Chairman   ... 

AN HON. MEMBER: Your leader has 
brought us into this soup. 

 



 

SHRI PRANAB KUMAR MUKHERJEE:    
It is because of you. Sir, this is the second time 
we are having discussion on West Bengal in 
this session It  is  known to  all  that  in  the  
East session,   when   the   consultative   com-
mittee  met in July last,  we opposed the 
Prevention  of Violent    Activities Act   and  
the   Maintenance   of   Public Order Act. But 
this time we have to support it. It is known to 
alll what peculiar   circumstances  have  
developed in West Bengal from June to No-
vember. If I quite a few figures supplied by    
the    Union Home Ministry, that would be 
sufficient to show under what condition we are 
living in West Bengal nowadays. Only 1,337 
incidents the  1st week of November.    Thirty-
of  violence  took  place  from  July  to seven 
policemen were  killed and 400 were  injured  
and  there      were   5,15 inter-party clashes 
between the constituent  parties of the United    
Front, not between Congress and right reac-
tionary parties. My friend was saying that 
everything that is  happening in West Bengal is 
due to AJoy Mukherjee.      He should not 
forget the past. He should not forget that in     
the first six months of the United Front rule, 
when the police was inactive and when the  
police   did   not   interfere   in   any law and 
order situation, only 370 political murders took 
place. My friend Shri  A.  P.  Chatterjee was  
giving    a very  long list  of how many  women 
were  manhandled   during  the   President's 
regime by the CRP. But he has forgotten—
perhaps     it   is   convenient for  him  to  
forget—that three  young girls  of Gajole were 
manhandled not by hooligans,  or  anti-social 
elements, but by political elements belonging to 
his party. He has conveniently     forgotten how   
.   .   .  {Interruptions) by one of Mr. A. P. 
Chatter j ee's volunteers   .   .   .  (Interrwptions)   
Shri    A. P. Chatterjee said how people in   the 
police lock-up are treated. I have my own 
experience how we were treated at the hands of 
his volunteers. When •we were fasting under 
the very nose of the Governor, and when the 
Chief Minister was fasting, we know    what the 
volunteers  of the Marxist  Communist Party 
were doing. You will be 

astonished to know   .   .   .  (Interruptions).    
,You  will  be      astonished  to know  that  
these  happened   when  all the United Front 
Ministers were pre-;   sent   .   .   .   
(Interruptions),      These are the things which 
brought the United Front there to be a breaking 
point. These are the incidents which are res-
ponsible for  what is      happening in West 
Bengal  nowadays.  Mr.    Deputy Chairman, 
nobody would support that police  should  be  
given unusual      or unlimited powers. Nobody 
would support that police should be given po-
wers to exterminate anybody,    whatever  
political   group   he  may  belong to or 
whatever philosophy he may believe in.    But 
at the same time,    we should  remember  that  
police  is  also part and parcel of the society.    
That has  to   be   remembered.   Shri   Sanyal 
was talking that police people are morally 
detestable and debauch. 5 P. M.   But it is to be 
known and it is   known   to   all     that    tlie 
morally  despicable    police    are  protecting 
the  lives  of those  hon.    Ministers to whom 
Shri A. P. Chatterjee belongs. It is a very 
strange     thing, Mr. Deputy Chairman, Sir, 
that on the one hand we shall complain that the 
police are not giving help to us, that the  police  
are  not  coming to      give protection to  us.  
Shri Chatterjee has complained  that  the  po!ice  
not  only failed  to protect  the  lives  of people 
and  failed to  give  due  protection to the wife 
of Mr. K. G. Bose, but    the police a?e 
committing     excesses.      If there are police 
excesses, Mr. Deputy Chairman,  Sir, definitely 
that has    to be  taken  into  account. 

MR. DEPUTY CHAIRMAN: Please 
conclude now. 

SHRI PRANAB KUMAR MUKHERJEE: 
I am finishing, Sir. Mr. Deputy Chairman, 
Sir, it is known to all that they are still 
utilising the police force not only against the 
other political opponents, but also the fight 
against the working class movement. Mr. 
Kalyan Roy is here and he knows that the 
CP(M) men are there in Asansol and 
Durgapur. They, in collusion with the local 
police and C.I. there are not only fighting 
against the 
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people, but they ..are entirely fighting against 
the vorking class people in collusion with the 
employers, in collusion with the coal mine 
owners. That is the fact, Sir and that is what is 
happening in West Bengal today. Therefore, 
Sh, it is no use condemning Mr. Ajo\ Mukherji 
or anybody for the present situation. He 
should remember th: t they have encouraged 
violence, they have preached violence, they 
have committed violence, and they have 
boasted of their violence and now violence is 
coming on them and   they   ar"  condemning. 

MR. DEPUTY CHAIRMAN: Please 
conclude now 

SHRI PRANAB KUMAR MUKHER-Jee; I 
am finishing in a minute, Sir. He was talking 
of unity. If good sense prevailed on them, I 
think the United Front would not have 
collapsed. He is talking noff, "Let us come 
together and let us fi :ht". 

SHRI A.  P.  CHATTERJEE:   Never. 

SHRI PRA STAB KUMAR MUKHERJEE: 
The entire history of West Bengal wouM have 
been different and the United front would not 
have fallen. The Marxist-Communist and 
others are 1 esponsible for the situation. That 
,s what is happening in West  Benga:     Thank 
you. 

MR. DEPUTY CHAIRMAN: Mr. Mathur 
plea e. 

SHRI A. P. CHATTERJEE: Don't "believe 
that we are going to be united. 

SHRI KA?/VAN ROY: It is only the 
Syndicate 0: Swatantra and Jana Sangh   .   .   
.  (Interruptions). 

SHRI A. P. CHATTERJEE: So far as the 
CPI is concerned, they are there   .   . 

(Interruptions) 

MR. DEPUTY CHAIRMAN: Order, •order, 
plea; ;. 

SHRI S. D. MISRA   (Uttar     Pra- 

desh) :    The CPI has already   merged itself  
with Congress   (R)   .... (Interruptions) 

MR. DEPUTY CHAIRMAN: Order, order, 
please. 

SHRI S. D. MISRA: He is in the pocket of 
Mr. Pant who is sitting there .... 
(Interruptions) SHRI KALYAN ROY:      It is    
the Swatantra-Jana Sangh Syndicate  . . . 
(Interruptions) 

MR. DEPUTY CHAIRMAN: Please sit 
down . . .Please sit down. Yes, Mr. Mathur. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, AND 
MINISTRY OF STATE, DE-PARTMENTS 
OF ELECTRONICS AND SCIENTIFIC AND 
INDUSTRIAL RESEARCH (SHRI K. C. 
PANT): Mr. Deputy Chairman, Sir, these Re-
solutions have given yet another opportunity 
to the House to discuss the problems of West 
Bengal.   There have 
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been references nst only to the law-and-order 
aspect of the problem, but to the socio-
economic aspect of the problem as well. 
Therefore, while I oppose the two resolutions 
with all my strength, I do welcome the oppor-
tunity that the Pouse has had to go into the 
problem; of West Bengal at a time when man;' 
in this country are seriously troubled and very 
anxious about the situation in West Bengal. 
Sir, after the vaiious speeches that have been 
made i i-om this side of the House, particularly 
the speeches of my friends, Shri Mohan 
Dharia, Shri Goray, Shri Chai topadhyay and 
Shri Pranap Kumar Mukherjee. I do not know 
if it is necessary for me to give an elaborate 
rep] r. 

I thank Shri N iwal Kishore for his gracious 
personal references to me. I would have than! 
ed Mr. Mathur also, but I thought hi: personal 
references were rather ang ed. Nevertheless, I 
thank him also fc r making these personal 
references   .   .   . 

(Interruptions.) 

SHRI BHUPESH GUPTA: According to 
you, we have committed a crime by not sho 
ving to the Government the atrocitiss, murders 
and so on? 

SHRI K. C. P\NT: I began by thanking for 
brirging the Resolutions so that the problems 
can be gone into in depth. Sir I was quite 
moved in one sense and certainly impressed by 
the speech of ir.v friend from the SSP, Shri B. 
K. Gtupta, because I felt that he spoke no: so 
much as a politician or one engaged in 
polemics, but as one who felt he pain and 
anguish at what was happening in Bengal, as 
one who was living their for many years, since 
his childhood and who felt for that place. This 
was the outstanding part of Siis speech which 
impressed me. Of course the debate has 
brought out the concern of various sections of 
the House at what is happening in Bengal and 
it has also show. ed how anxious they are to 
diagnose the problem and this of course the 
right spirit and the necessary spirit whatever be 
the odds against us. My 

friend Mr. A. P. Chatterjee introduc--ed as 
usual, polemics into the debate, perhaps a little 
more than the others' and he accused us of 
various    things • and  said  hypocrisy has  no  
limits.    I-am quoting him. He ought to    know 
about hypocrisy, certainly, if his memory takes 
him as far back as Keraia.. He accused us of 
trying to take    the assistance of Congress (O) 
when there was voting in the Consultative 
Committee of the House. He forgets that he 
sought their assistance in the elections or that 
they fought the elections together in Kerala. 

SHRI A. P. CHATTERJEE: That is a 
slander but this is a fact that" you sought their 
votes. 

SHRI M. S. GURUPADASWAMY 
(Mysore): I was in charge of the elections on 
behalf of the Party in Kerala and I think his 
accusing us of certain alliances with the 
Marxists is not true, 

SHRI K. C. PANT: I am very glad to hear 
that because he considers it slander. 
Therefore I will not pursue that point. 

SHRI M. R. VENKATARAMAN (Tamil 
Nadu): That does not make us any the less 
feel that your statement is untrue. 

SHRI M. S. GURUPADASWAMY: It is 
not a question of pursuing but he should not 
have brought it. 

SHRI A. P. CHATTERJEE: If he has any 
sense of parliamentary decorum he should 
withdraw it. 

SHRI K. C. PANT: None of us is unaware of 
what is happening in the country. Let us not 
make too much of it. Then he justified inter-
party terrorism in Bengal, he called it different 
to the police terrorism and so on. I think the 
only thing that would have, satisfied Mr. 
Chatterjee is an interchange in the titles of the 
two measures. The two Bills are Prevention of 
Violent Activities Bill and Maintenance of 
Public Order Bill. If they had been Prevention 
of Public Order Bill and Maintenance of 
Violent Ac--tivities Bill I might have got his 
sup-i  port. 
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(Shri K. C. Pant.) 
There was a question raised and a serious 

one which deserves an answer and that is as to 
why it was necessary to bring forward these      
enactments. Shri   Sanyal   asked:   Is   the   
ordinary law of tha land not sufficient to take . 
care of any law and order situation in the  
country?  The      House  is      fully aware   of  
tne   lawlessness,  vandalism and violence that 
are taking place in Bengal for the last so many 
months. It has its roots. I will not go into the 
roots  at  this  moment.  Reference  has been 
made  to them by  other  Members in the 
House but the fact of violence is there for 
everyone to see. I do not want to elaborate on 
it. There are attacks on schools. Over 1500 
incidents  of varying  degrees  of violence 
have taken place  and the anti-social elements   
are  mixed   up  in  this   violence and are also 
with some political parties   and  they,  in  
turn,  are  using certain  political      elements 
in      that State. Not less than a hundred 
persons have lost their lives, and as many as 
47 members of the police force have been 
killed;  several more have been injured.   This  
is  in      the  last      few months. 

And   then,   Sir,   statues   of    public 
veneration,  to  which  reference     was made   
by  various      Members   of  the House, have 
been desecrated, statues of the heroes of Bengal 
and of    this country, cultural heroes, national 
heroes, martyrs, people who have given 
spiritual   guidance   to  the   people   of this   
land.   Their   statues  have     been attacked in a 
most disgraceful manner. All this has been 
happening. And the House is also aware that, 
while    all this was happening, and even    
while the demand for some kind of a preventive 
detention measure was growing, the 
Administration held its hand. It did try tn deal 
with the   situation under the normal law of the 
land. It did not rush forward with the preventive 
detention; no one can say—after all,  this  has  
been  happening in  the last so many months—
that there was undue  haste  or  impatience  on     
the part of the West Bengal Administration or 
the Central Government    in 

bringing  orward    this    measure.      It was 
only when it became evident that the measure 
was  necessary that the measure  was  brought 
forward.  Now, Sir,  the  point  that  the  
normal   law of the land is sufficient has to be 
considered in the context of the situat-tion in 
West Bengal, where terrorism prevails,   
organised  terrorism.    After all, how is    the    
law    of    the    land to   become    operative?    
It    becomes operative  when people, who see 
certain crimes being     committed,      and 
people who are the sufferers of these attacks or 
onslaughts, they can go to the police without 
terror,    can      file complaints and can    give      
evidence. Now this system does not operate 
because everybody is fearful of the con-
sequences. How does the law of the land 
operate in      such a     situation? Therefore, 
this is the crux of the problem, and this is the 
reason that one could  not  make   the  charges      
stick. Even the  various  people who     were 
arrested—and   a  large number    were 
arrested—they were subsequently released on 
bail. They went back   into circulation  and 
went back more emboldened to carry on their 
violent activities.    So,  this has to be kept    in 
mind.   It has also to be kept in mind that the 
Naxalites indulge in guerilla tactics, in hit and 
run activities of   a certain kind which make it 
even more difficult to proceed with the    
normal processes of law and order. And there 
is a deliberate campaign    .    .    . 

SRI SASANKASEKHAR SAN VAL: 
When the police do not know how to apply 
even the normal law, how do you expect that 
these incompetent people will be able to 
effectively deal with this abnormal law? 

SHRI K. C. PANT: I do not know whether 
he has failed to understand what I said. I 
think what I said was very clear and I do not 
think any amount of confusion will now 
confuse the issue further. 

So, Sir. it was an extraordinary situation, 
and this extraordinary situation called for 
extraordinary measures. And what was the 
alternative?    My hon. frined, would he ac- 
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cept the alternative that, without having this 
preventive measure in the armoury of thi 
Administration, the Administration go on 
inflicting punishment directly on those who 
indulge in violence? Would he like more 
killings o men to go on? I am sure he would 
not. 

SHRI A. P. CHATTERJEE: The police 
would k U more in future in view of this law. 

SHRI K. C. RANT: Certainly one of the 
reasons why this was brought forward was tie 
hope that it would be a less brutsl and more 
humane way of dealing with the problem. 

SHRI A. P. CHATTERJEE: So you admit 
that brutality was committed by the police. 

SHRI K. C. PANT: I am not admitting that, 
but I am perfectly willing to tell yo i this, and 
if it gives you any satisf iction, I can say so 
quite openly that, if the police is attacked with 
bonbs all the time if they are harassed, if they 
are shot at, then the policemen, they have no 
right to kill, they shou d only operate under 
tha law of the land. I have no doubt about that. 
But they do overact sometimes and in I fiat 
situation they get brutalised. The whole 
process of bru-talisation does take place in an 
atmosphere of perpetual violence, and my 
hon. friem should realise this, and if he real 
ses this and condemns violence as a v ay of 
life, he will contribute to lesseiing the 
brutalising atmosphere that prevails in Bengal. 
Is he prepared tc do that? 

SHRI A. P. CHATTERJEE: Police 
brutalities can rot be softened; they are born as 
brutes; they are trained as brutes. 

SHRI K. C. PANT: Why don't you 
stand up an .   . 

DR. K. MATHEW KURIAN (Kerala) : 
Against police atrocities people have the righ'   
to defend themselves. 

SHRI A. P. CHATTERJEE: You are 
speaking of tht number of police dead; why 
are you not giving the number 

killed by the police? You should be honest 
enough; how many persons have been killed 
by the police? 

SHRI K. C. PANT: Sir, the violence of 
these interruptions is not also going to move 
me. 

SHRI A. P. CHATTERJEE: That we know. 

SHRI K. C. PANT: The basic point is this. 
All that he has to do is to get up and say that I 
repudiate, I abjure the path of volence as a 
philosophy of life, as a philosophy of politics. 

SHRI A. P. CHATTERJEE: We are not 
obeying you as a mentor but we are saying 
this here and now that you should condemn 
the police atrocities and you should give the 
number of persons killed by the police. We are 
not going to say anything to you. 

SHRI K. C. PANT: This is the way he 
indirectly encourages violence even in this 
House. 

SHRI SALIL KUMAR GANGULY (West 
Bengal): You are encouraging the police to 
kill people in the Workup. 

SHRI A. P. CHATTERJEE: In the lock-up 
the police are killing people by brutally 
attacking them and here you are asking us to 
abjure violence. 

SHRI K. C. PANT: It is this attempt to 
encroach upon the rights of others to make 
their normal living in West Bengal that we are 
seeing there today and it is a small minority 
which is holding the majority of citizens who 
want to have a peaceful life at ransom in West 
Bengal. That is what is happening there and 
we must fight this. 

SHRI M. R. VENKATARAMAN: If you 
hold elections now you will know which side 
the majority is. 

SHRI K. C. PANT: Those who want to 
destroy democracy and law are using the 
liberties which the laws provide to destroy 
democracy. 
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SHRI A. P. CHATTERJEE: Therefore beat 

them up and kill them in the police lock-up? 
That is the democracy of Mr. Pant. 

SHRI K. C. PANT: Therefore these 
measures are well-conceived, well-directed. 
They are directed against those who either 
instigate or indulge in violent activities. 

SHRI A. P. CHATTERJEE: Sir, shall we 
hear these Fascists? 

SHRI SR1MAN PRAFULLA GOSWAMI 
(Assam): You are worse than Fascists. 

MR. DEPUTY CHAIRMAN: Order, order, 
please. 

SHRI A. P. CHATTERJEE: These minions 
of Hitler are more brutal than Hitler himself. 

SHRI K. C. PANT: Sir, the House cherishes 
certain values; the country cherishes certain 
values—integrity of the country  .   .   . 

SHRI A. P. CHATTERJEE: I know all 
that. 

SHRI K. C. PANT: . . . democracy, 
decency   ,   .   . 

SHRI A. P. CHATTERJEE: Decency 
means tying the hands of people and shooting 
them in the streets? Is that decency? Is it 
decency to break the ribs of a man by the 
police by beating him up in the lock-up? 

SHRI K. C. PANT: My hon. friend, Mr. 
Dharia, has mentioned the basic tenets for 
which we fight. He had mentioned integrity, 
democracy and sovereignty and all the values 
that go with them as matters on which we will 
not yield and no matter how many 
interruptions I get from Shri Chatterjee we 
cannot yield on these basic policies. 

Sir, there need not be any undue fear about 
the wording of the Acts. Great care has been 
taken in drafting the Acts. The original pro-
posal before the Consultative Committee 
which some of my friends still have in their 
minds was much wider 

in that any person who was envisaged a risk 
for reasons connected with the security of the 
State or maintenance of public order came 
within the mischief of that Bill. Now the scope 
of these two terms was not defined er 
delimited in that and therefore aroused certain 
apprehension. All that has been taken care of 
in the present measure. Care has been taken in 
the present measure to spell out clearly the 
violent activities to prevent which the power 
of preventive detention could be evoked. A 
number of statutory safeguards have been built 
into the legislation against possible misuse and 
if one goes through these provisions it will be 
clear that they are pointedly directed against 
the outrageous activities of the Naxalites and 
other antisocial elements operating with them 
in West Bengal. Recourse to preventive 
detention can be had only against persons who 
are likely to indulge in one or more of the acti-
vities enumerated in section 3 of the Act even 
though the interests of maintenance of public 
order or security of the State can be breached 
by other activities also. But here it has been 
deliberately limited. I may further point out 
that the State Government have issued 
instructions to all concerned to take note of 
these provisions and to see that they are 
brought into play in the proper manner. That is 
why when I am asked sometimes why 
suddenly people have not been arrested in 
large numbers, I have to say that it is because 
we are particularly careful to see that innocent 
people are not harassed. They have not gone 
on the rampage. They are using it very 
carefully and I think the House should pay 
some compliment to the police as they are 
showing some restraint in this matter. 

DR. K. MATHEW KURIAN: Police 
atrocities. 

(Interruptions) 

SHRI A. P. CHATTERJEE: Every word of 
Mr. Pant will breed a crocodile. You are 
speaking so much in a hypocritical tone that 
every word will breed a crocodile. 
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SHRI A. G. KULKARNI: You have done 

your job and so you can talk like this. 

SHRI K. C. PANT: I want to say that these 
thinp,< have been gone into, as the House 
Knows, in a form in which it mitigates, if not 
eliminates, all possibilities of abuse. 

There have been references to police 
excesses. It ha: been of two kinds. One is that 
certain persons who were taken into custody 
were killed in police custody. The other type 
of case is that someone -\ ras killed without 
provocation, but -hown as having been killed 
in an encounter. These, I think, were the two 
dnds of charges or allegations that vvere 
made. Now, I am not here to lold any brief for 
any erring policeixan. I am not here to defend 
anyone who has broken the law. whether he be 
a policeman or anybody else. Everybody must 
operate within th* law. About any individual 
case tlat is mentioned to us we have made our 
position very clear. We shall enquire into it 
and action will be taken if we find that anyone 
has been committing a mistake. 

SHRI KALYAN ROY: What about the 
political ;nurders of Hema Ganguly in 1969? 

SHRI K. C PANT: Yesterday or today there 
vas an Unstarred Question in this House. I 
shall give you this very ins' ance. We were 
asked what action v e have taken on it. My 
friend, Sh i Pranab Kumar Mukherjee, b;id 
asked that question. The papers ct uld not be 
traced. When I got this re; ly I rang up my 
officer and asked hin: Why have you not 
enquired intc it? He said: We cannot trace thf 
papers. Then, I rang Up Shri Prar ab Kumar 
Mukherjee at night and to d him that the 
papers were not trsceable and asked him 
whether he could give us the papers. 

SHRI BHUPESH GUPTA: I brought it to 
the notice of Mr. Chavan, the then Home 
Minister. I made out a case that he was a 
patriot who had been killed in this manner and 
I also requesti d that his family should 

be given financial assistance. Mr, Chavan was 
good enough to extend financial assistance to 
the family members of Hema Ganguly. Surely 
the case had been on the files of the 
Government. He wrote to me a nice letter. 

SHRI K. C. PANT: That I can easily 
explain. The section which deals with 
financial assistance to freedom fighters is a 
different section. I am giving the facts as they 
came out to me yesterday. I told Mr. Pranab 
Kumar Mukherjee that I would like to have 
the information, so that we could enquire into 
it. This morning he has given it to me. So, I 
would like to assure the House that any 
specific cases, if they come to me, will be 
looked into   .   .   . 

SHRI A. P. CHATTERJEE: I have written 
a letter to the Prime Minister about those 
killed recently by the police.     What about 
them? 

SHRI K. C. PANT: Be patient and I will 
tell you. Some of these things you may like 
and some you may not like. 

SHRI A. P. CHATTERJEE:  Do not confuse 
these killings with the killing which occurred 
some months ago. (Interruptions) 

MR. DEPUTY CHAIRMAN: Order, order 
please. 

SHRI A. G. KULKARNI: The persons he 
has mentioned are in China. What can Mr. 
Pant do about them? 

SHRI K. C. PANT: Polemics must end at 
least with death. 

SHRI A. P. CHATTERJEE: That we 
expect of you also. Enquire into the recent 
cases. 

SHRI K. C. PANT: My hon. friend, Dr. 
Chattopadhyaya, who sits on our side of the 
House referred to various instances of police 
excesses. He referred to the case of Mr. 
Priyadas Mun-shi of the Chatra Parishad. He 
also referred to various instances. It is not that 
we want to cover up any kind of excess at all. 
I can tell Shri Bhu-pesh Gupta who mentioned 
various instances in his speech   .   .   . 
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SHRI BHUPESH GUPTA: Last night I 

had a letter from a Congressman belonging 
to your party, Shri Paritosh Mukherjee, 
belonging to your Congress   .   .   . 

SHRI K. C. PANT: It will take more time.    
Let me  give you information. For instance, we 
have seen instances published in the journal 
New      Age dated December  13  and  14;  we 
forwarded   the  allegations   to   the   State 
Government  for being looked      into. Now I 
will give him the results     in some  of these  
specific      instances.   A number of these 
complaints had been looked into and I may 
mention    that in at least two cases, Samir 
Chatterjee   and  Anil   Karmakar,   cases  have 
been registered and investigations are in   
progress.   Disciplinary   action   has also been 
taken  against some policemen. The House is 
also aware of the Government's   decision  to   
apnoint    a Judicial  Commission  to  go  into    
the discovery of eight dead bodies   under 
mysterious   circumstances   in   Baraset. The 
police authorities have reiterated their  
instruction  to  the  subordinates to deal with 
the problem with the requisite firmness 
tempered    by utmost restraint. Yesterday, Sir, 
Shri Bhupesh Gupta was referring to the 
Commissioner of Police's statement and what 
was  published  in  the Police  Gazette. I 
thought personally, subject to what his 
reactions are that it was a good thing for the 
Police Commissioner to say in explicit terms 
that he expects all  policemen to be restrained. 

SHRI BHUPESH GUPTA:   But    by 
implication  he  admits   .   .   . 

SHRI K.  C. PANT:   You can twist it into 
anything. I think it is a welcome  thing that  the 
Police  Commissioner is doing this. That I think 
you should welcome.   (Interruption)  After   J 
all  it  has to be  appreciated  that    a  j number 
of policemen had been killed and they are 
operating under     very difficult circumstances, 
extremely trying1, circumstances, and they are 
performing   a   difficult    task.   (Interruption) 
What is the use of Mr. Chatter-  j jee 
interrupting me in every sentence when his  
Mayor is  under attack    in  ' 

Calcutta and he comes running to us for 
police protection? What is the use of shouting 
here? Why does he not go to   Calcutta   .   .   
.   (Interruption) 

MR. DEPUTY CHAIRMAN: No in-
terruptions, please. 

SHRI K. C. PANT: Therefore, Sir, even 
my hon. friend Shri Chatterjee should be 
careful in condemning the police wholesale. 
He may need them one day. 

Sir, the CRP is a pet target of many 
Members of this House. In 28 instances 
specific complaints were given to us. We 
enquired into all of them. In at least 26 of 
them the allegations turned out to be baseless. 
In fact in 7 or 8' cases it was found that the 
CRP was not at all deployed in the area. 
Therefore, Sir, I would only submit that    .    .    
. 

AN HON. MEMBER: What are those 
cases? 

SHRI K. C. PANT: I have a complete list. 
It will take half an hour. 

MR. DEPUTY CHAIRMAN: You need 
not mention all those cases. 

SHRI K.  C.  PANT:   I  would    like to say 
that this kind of attack on the CRP is partly 
politically      motivated because it is a    Central 
force   .   .   . (Interruption)   partly because it is  
a police force  and partly because it is a Central 
force; on both counts.    Sir, I can assure my 
hon. friends that even in respect of the CRP 
there is absolutely no attempt on our part either 
to shield anyone or, when someone has erred to 
protect him. I can give one instance.   In one 
case, I think several hon. friends brought it to 
our notice earlier, in Manikotla area houses 
were searched, houses  of  some respectable 
citizens.    We enquired into it and we came  to  
the  conclusion that the  necessary restraint  had  
not  been  exercised even though the police had 
been attacked by bombs; but that is no jus-
tification for them to go beyond   the pale of 
law. Having come to this conclusion  the   
Company concerned  was immediately  
transferred  from     these 



 

area and appropriate action is being initiated 
against the specific individuals  involved  in 
this  incident. 

SHRI K. P SUBRAMANIA MENON: 
You said a respectable citizen's  house was 
searched? 

SHRI K. C. PANT: Several houses were 
searched ... 

SHRI K. P. SU3RAMANIA MENON: If it 
was m ordinary peasant or worker, this 
Minister will never use of the word 'J 
espectable'. 

SHRI K. C. PANT: The trouble with him is 
he d vides people into classes. I think t :ie 
workers are also respectable. Sir, Shri 
Chatterjee referred to certain instances in 
Malda. I can go into the details but I think the 
House wants to proceed today with its next 
busi less. I can only say that in all the t\ ro or 
three specific instances, inquirie: were made 
by the SDM. The persons who were supposed 
to be the sufferer;, they have denied these  
incidents  completely. 

Now, Sir, about the recent incident of attack 
of Shri I arimal Ghosh's wife and son, I would 
lot like to say anything. I think al the facts are 
by now known. I "ould express the sentiments 
of the House, I think, in wishing rapid 
recovery to his son and in conveying our 
sympathies to the wife and son md the servant 
who had been attacked His son is improving, I 
am glad to say. 

 
Sir, one point i hich was made earlier was 

that poli e firings and deaths have taken place 
But I am glad to say that in recei t weeks, after 
the promulgation of I lis measure, these deaths 
have deci eased considerably. In fact, there 
ar< very few instances that have come to 
notice. And I should like to he pe, at any rate, 
that this is an indica ion of the increased 

confidence of the police that they will be able 
to deal with the situation without having to 
resort to firing very often. And I would like to 
believe that the House would wish that this 
should continue so that the atmosphere in °f 
violence there decreases, because this is one of 
the measures— if you can take preventive 
measures successfully, it does prevent 
violence from breaking out also. 

Reference has been made to a political 
appoach to this problem. I am entirely in 
agreement that a political approach should be 
made. But as far as brutal murders go, as far 
as deliberate violence goes Sir, it has to be 
handled as a law and order problem, and 
handled firmly and immediately. There is no 
escape for any administration so far as that is 
concerned. But so far as approaching the 
erring youths is concerned, so far as trying to 
reach their minds, trying to convert them to a 
different approach, to a different way of life, 
to a different way of thinking and making 
them adopt those policies which the founders 
of this country have given us are concerned—
on this there can be no two opinions—we 
should certainly try to adopt that approach. 

Sir, there was some reference in a 
lighthearted manner to the fact that 
not sufficient is being done by the 
people of West Bengal to resist vio 
lence. I think, if one follows very 
closely what is happening in West 
Bengal, one is heartened by the fact 
that in recent weeks there has been 
increasing resistance to violence from 
the people of West Bengal. One 
heroic instance—I think many may 
have read about it—is that of an 18- 
year old girl who jumped and snatch 
ed away a kerosene bottle from the 
hands of a man who was about to set 
fire to a bus and saved the life of 
the bus-driver. It is really a heroic 
instance. There is the instance of a 
carpenter who gave his life to save 
the life of a policeman who was un 
der attack by some Naxalities. Nov, 
there are peace marches which ave 
being undertaken by the Chatra* 
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.Panishad and others. There is the very brave 
campaign launched by Shri AJoy Mukherjee 
in different parts of the State.    And recently      
I 
.have seen that during the examinations 
which were threatened by the Naxalites—
they threatened to disturb 
.and disrupt them—police and the guardians 
took upon themselves to guard outside the 
examination halls to resist the attempts of the 
Naxalites.    And reports  are that even  the 
-wife of Charu Mazumdar shouldered this 
responsibility without hesitation when it 
came to the examination of 

: her own s'on. 

So, Sir, as I have said earlier, we should 
not allow our determination to be weakned 
by any sense of defeatism. At the same time, 
there has to be a very unequivocal 
condemnation of that Shri Bhupesh Gupta 
has very aptly described as the politics of 
violence and the politics of pipe-guns. I think 
this is the term which he used. 

Shri Nawal Kishore referred to  the fact that 
there should be some kind of a Committee or 
Citizens' Committee in which different parties 
could collaborate against the violence in West 
Bengal. I will draw his attention to the fact that 
such a Committee does exist. There is the Citi-
: zens Protection Committee in Calcutta This 
Committee has issued a call that all those who 
want to shun violence and join this Committee 
and help ;t are most welcome. Its only 
condition is that they must believe in the basic 
tenets of democracy and human values and be 
opposed to violence, intimidation and 
terrorism as •means of solving any social or 
political problem. So this is a forum that is 
already there. But if more initiatives are taken, 
they are most welcome from whatever source 
they come because this is absolutely essential. 
This is to supplement any efforts that the 
Administration there might be making to 
control the situation. 

Sir, this is the basic aspect of the •problem 
today in West Bengal. Either 1 we  accept  tbe 
relevance  of freedom 

of speech and freedom of dissent through 
Constitutional means or we succumb to the 
forces of evil which often loudly invoke 
freedom to destroy democracy. I would like to 
repeat that there cannot be any kind of 
political solution for brutal murders and 
innumerable acts of violence which some 
groups seek to justify in political terms. These 
are breaches of law and will simply have to be 
treated as such. But the Government has never 
overlooked the broader political implications 
of these violent symptems, and it is in an 
attempt to cure these deeper maladies that 
political education will have to play a big role. 

I would not like to dwell at length on the 
socioeconomic measures that are being taken 
because on other occasions which I have had I 
have had the opportunity to place before the 
House as to what is being done. The C.M.D.A. 
(Calcutta Metropolitan Development 
Authority) has been constituted to help in 
tackling the problems of Calcutta. The Fourth 
Plan allocation of West Bengal and for 
Calcutta has been increased. And for this year 
also the allocation has been increasad. An 
outright grant of Rs. 8 crores has been made 
for bustee improvement. This bustee im-
provement is a crucial programme. It covers a 
number of bustees, drinking water, sanitation, 
lighting, roads, etc. There are about 3,000 
bustees in Calcutta with a population of about 
11 lakhs, and if one can bring relief to a large 
number of them, one will be helping the 
weakest section of society in Calcutta. 

Then Sir, on land reforms we have taken 
certain steps. The House knows that in the 
Consultative Committee meetings we had 
earlier passed a law which would help the 
bargadars    . . . 

SHRI BHUPESH GUPTA: I hope you will 
not raise the ceiling of 20 acres. 

SHRI K. C. PANT: That is the other law. 
The bargadars law is the earlier law which 
was passed and I would like to say that this 
law goes 
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eontemp ated; it is more progressive   .   . 

SHRI A. P. CHATTERJEE : It would 
remain on paper. 

SHRI K. C. PANT; If you creat 
lawlessness yo 1 will make it remain on 
paper. 

SHRI A. P. CHATTERJEE: We 
distributed tht lands already among the 
peasants... 

SHRI K. C TANT: You are getting nervous 
that f we implement these measures you  
>vill be no where... 

(Interruption by Shri A. P. Chat. terjee): 

SHRI K. C. PANT: Unfortunately, you 
have also been on the scene for some 
months. 

SHRI   A.   P    CHATTERJEE: And 
in nine months we distributed ten 
lakh bighas of land which you could 
not dream of in 23 years. 

SHRI K. C. PANT: The other Bill was to 
impose a ceiling on land holdings. So we ; re 
taking measures to distribute Ian is which 
have been vested in the Government. Thous-
ands of acres lave already been distributed 
atnon  the peasants. 

May I say B the end that I am confident 
thai the House will reject these Resolut ms, 
because while rejecting these Resolutions the 
House will give a mandate, as the other 
House has gn en, that the Government has the 
support of all sections of Parliament for 
taking the firmest measures aga nst those who 
indulge in murders a d murderous violence? 
Thank you. 

SHRI A. P CHATTERJEE: Sir, on a 
question of personal safety   .    .   . 

SOME HOU BLE MEMBER: No, no. 

SHRI A. P. CHATTERJEE:    It is a very  
servious      question.    Mr.   Pant, while 
replyin      ... 1002 RS—9. 

SHRI SHRIMAN PRAFULLA GOS-
WAMI:.. Mr. Pant said that I might need 
police help. I am getting apprehensive of the 
police of Mr. Pant. Mr. Pant will be 
manufacturing an incident in my house and in 
that way he will try to justify police atrocities 
in West Bengal. I am apprehensive when Mr. 
Pant says that I will need police help. 

SHRI A. P. CHATTERJEE: I am now  
getting  apprehensive. 

MR. DEPUTY CHAIRMAN: He said 
perhaps you may need it. 

SHRI A. P. CHATTERJEE: I am, 
therefore, asking the House to note it 

(Interruptions) 

MR. DEPUTY CHAIRMAN: Please sit 
down. There is difference between "you may 
need" and "you would need". 

SHRl       BHUPESH      GUPTA:   Mr. 
Deputy Chairman, we    have had an 
intervention by the hon, Minister on behalf of 
the Government.  I am not surprised because 
the entire case has been   made  out  by  the  
officials.    In fact, I know it     for a    fact that 
the whole scheme of these two Bills had been 
contrived in the afficial quarters in  Delhi  and  
Calcutta  and  after the officials had come to 
their conclusions they have successfully 
lobbied       thf political leaders here in order 
to ge their support. And the support is being 
given by some quarters. Sir, Mr, Pant ended 
his speech by seeking the mandate of the 
House.  The mandate will no doubt come from 
my friend* on this side, a new triple alliance 
fo. the time being, in fact it is a quadruple    
alliance.     (Interruption).    The debate has 
done one  good     thing. It has  underscored  
one  interesting  and yet an important reality 
of our political life, that whenever a wrong 
thing has  to  be  done,   an    anti-democratic 
step  has  to  be taken,  the     alliances change; 
the  Congress  relies on      the support of the 
Congress-O, that is     to say  the  Syndicate  
Congress,  the Jan 



 

[Shri Bhupesh Gupta] Sangh and the 
Swatantra Party, and these triple alliance 
parties also support the Congress. Now this is 
one of the outstanding realities which should 
not be missed. Therefore, I thing it is a good 
thing in a way that it has been shown that my 
friends of the Syndicate, the Jan Sangh and 
the Swatantra Party are opposed to the 
Congress only when the Congress takes pro-
gressive measures like the abolition of privy 
purses, and they are supporters of the 
Congress when the Congress passes such 
measures as the one we are discussing to-day. 

 
SHRI BHUPESH GUPTA: Do not disturb 

me. When it comes to the Bill on abolition of 
privy purses, Bhupesh Gupta, the SSP and the 
CPI (M) are spoken of with great generosity, 
with flowing affection, because their support 
is needed to pass it. And in fact, we wanted to 
pass it. Now, this is a case of utter oppor-
tunism on the part of the Congress. They must 
decide as to what principle they stand for and 
with whom they would like to work in the 
country-the Rightists whenever it suits them 
and the Leftists whenever it suits them, or 
they would like to work in the interest of the 
masses irrespective of who takes which 
position and why. Now, my friends accuse me 
of always supporting the Indira Government. 
Here I am opposing the Indira Government, 
and my friends are supporting the Indira 
Government. I know this is how Reaction 
advances. The tragedy of the situation is that 
in West Bengal when the fight was 
developing against Right Reaction, a fight in 
which not only the followers, supporters and 
members of the traditional Left but also the 
supporters of the Congress have a part to play, 
just at that moment, this kind of pro- 

vocative measure had been brought in Bengal 
in order to frustrate the growing unity of the 
Left and progressive forces, including those 
progressive elements in the Congress, with a 
view to helping Reaction. Therefore, a 
political analysis of this whole situation has to 
be taken into view. Mr. Dharia, in his 
eloquence and others may think that in any 
midterm poll in West Bengal, they will have a 
happy sailing. It is not like that. Are you 
going to fight elections with their support in 
West Bengal? L should like to know. If you 
take that towards the electorate of West 
Bengal, are you going to fight it with the 
support of the Jan Sangh, the Swatantra and 
the Syndicate Congress? Or, will you look for 
support somewhere else? f say so far as tht 
Privy purse is concerned, the ehemise of 
democracy and the friends of reaction and 
Princes shall be fought with the combined 
forces of the nation, P.D. Act, or no P.D. Act. 
This is what I say. I am not going into this 
question. But I am grateful because the nation 
knows who stands where. By rightist friends 
are friends of the Congress whenever rightist 
forces have to be served my rightist friends 
are opponents of the Congress Whenever the 
people's cause is at issue. 

Now, about the mandate. Mr. Pant has 
spoken about the mandate. Brave he is. It is 
about the mandate. What is the mandate of 
the people of West Bengal? We too have a 
mandate and that mandate has been given to 
us in the general strike and hartal of 
December 8 when West Bengal camt to a 
standstill; silent and peaceful demonstrations 
of the people of West Bengal were there on 
that day Where were you, the heroes, on that 
day? Why did you not go and ask for the 
mandate of the people in the streets of 
Calcutta, in the factories and fileds, saying 
that we have come here to get your mandate 
in order to pass this measure? You did not 
have the courage even to stir out of your 
houses. Yet you talk of the mandate.    
Mandate  we  have,  and it 
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Violent Ac [vities) is that of the pe. pie.   
We are proving loyal to the mar-date of the 
people. 

Now, he said excesses will not be done. 
For the lenefit of my friend smiling Mr. 
Dharia, and some others not so smiling al 
hough, some of then, may be in a stat J of half 
sleep, here is a case of one aritosh Mukherji, 
28 years old young man, a government 
employee in the Central Post Office Calcutta, 
Secrets ry of the National Council of 
Workers' Union, affiliated to what they ca I 
the New Congress. He was shot dea I while 
asleep by the police on 2nd N cember. This I 
gel from a signed 1 itter from his elder 
brother, Asith Ranjan Mukerji. 1 shall read 
out a few lines from his letter and you \ ill see 
how Paritosh Mukerji was bei ig sought for as 
a Naxalite althougi i he was a Congressman. 
His brothf r, who has written a letter to me, 
went to the police station and did 
something—it is here and let me quot — 

"On the verjf day.." 

that is, on the d y on which Paritosh Mukerji 
was i ought for by the police— 

"..I went and saw the respected officer 
in charj B of the Bhavanipur Police 
Station.  "— 

you can und erst nd how servile he is; he says 
he s rw the respected police officer in c "rge 
of the Bhavani, pur Police Static n— 

"..and explained to him that my brother 
was n::ver a Naxalite, that he worked in the 
General Post Office. Calcutt' . that he was 
the Secretary of 1 le National Council of 
the Worke s" Union under the New 
Congress, and thatfi therefore, the 
allegation made againnt his was not correct. 
P fter a long discussion I assured the officer 
in charge that, ig necessary, 1 myself as the 
guardian of my brother as well as my 
brother himse f, we are willing to give a 
written undertaking that my brother was on 
no occasion a Nexa-lite and that he would 
never be one 

Order Act 1970 in future. 
In reply the respected officer in charge told 
me that if my brother leads the life of a 
good citizen, then no harm will be done to 
him." 

He goes on to say. 
"On the 2nd November when my 

brother was sleeping by the side of- a 
footpath in the locality, he was mercilessly 
shot and killed while asleep..." 

SHRI P. C. MITRA: Why was he sleeping 
on the footpath in tlie locality? 

SHRI BHUPESH GUPTA: I do not know 
why he was sleeping on the footpath. Now it 
is immaterial. But, Sir, see his reaction about 
a Congressman not a Naxalite nor a 
Communist nor a Jan Sanghi nor of any other 
party. Your own party man, irstea"" of asking 
nv3 why that man wa3 kill. ed, is asking me 
why he was sleeping on the footbath. I say it 
is disgraceful, inhuman, cruel, brutal, and it 
shows that something is lacking in the human 
soul. It is degradation of the soul. I know my 
friend is a good man. But you see that he has 
been brought to su-h a position that when one 
of his own party members has been killed he 
is intere-:':J in knowing how he happened to 
be on the foot-bath; he does not to other about 
the life that has been taken away by the cold-
blo'oded murder by the policemen. Shame on 
you and shame on those people. I would ask 
Shri Dharia and Shri Pant what they are going 
to do when we are stabbed becaus everybody 
is being attacked. Naxa lites., CPM, CPI, SSP. 
PSP and all others are being attacked. Shri 
Debi Prasad Chatterjee has told you how 
students have been tortured in the lock-up. In 
West Bengal they make no distinction, when 
they after hunt go about shooting people 
because when you pull the trigger you do not 
now whom you are shooting. You very often 
get people killed who have nothing to do with 
politics. Therefore, this matter should be con-
sidered in that light. 
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It is surprising that my friend Shri K. C. Pant 
spoke in a manner as if nothing is  happening.  
He  has    cited only  a few instances.     
Hundreds  of instances have  been      sent to  
them. What about them? Are we liars here-Are 
we all political    chicks? Are we thugs?  Have  
we  come  here  withou, the mandate and 
supprot of the peo pie so that you      disbelieve 
us    and when a petty official tells you some-
thing you! believe him?      This is the way of 
political scoundrels. I do not say that 
government is not the government of 
scoundrels.  That is  what I  say today. We     
represent political parties in West Bengal  and 
we will show you our      mandate again.  The 
West Bengal election shall be fought on many 
issues and one will be:  No Preventive     
Detention      Act and no Maintenance   of     
Public   Order   Act. After that we shall come 
here—if you do not shoot us in the 
meanwhile—and tell you something about our 
mandate. Do not talk about this kind of man-
date.   The  situation   in   West   Ben;_':tl 
should be handled politically. In the 
consultative      committee   votes   have been 
taken and      things    have been passed. Yes, 
you have a majority in the   consultative   
committee    because your policemen    and      
other officials have successfully lodbied many 
people in order to get that majority; not that 
they   corrupted,   but   they  have  convinced 
you. But what about the people of Bengal? 
What about the majority in    the    West    
Bengal    Assembly? Could  you  not   have       
contemplated how they would have roacted to 
these measures, had the Assembly been in 
existence  today?   How     many  would have 
voted for these measures? I regret that our dear 
friends of the PSP are   supporting   ihese   
measures.   But the PSP of West     Bengal    
does not support these measures. I spoke     at a  
public  meeting      when  some  PSP leader1   
dissociated   with   the   support which has been 
given here    to these iwo measures. Our PSP 
friends have their own ideas. I respect Shri 
Goray. I do always consider the    advice he 
gives. Now I will only     s*»y: Do not 

philosophise? Do no? talk about violence. We 
know whe- does violence. The Communist 
Party will never si^n a bond in order to get a 
Bill withdrawn. They know it very well. We 
would rather die on our feet rather than bend 
on our knees. This talk of violence and non-
violence is utterly preposterous. We want to 
get things done in a demi-'ratic, peaceful 
manner. Violence will depend on how those 
in authority and pr wer behave in collusion 
with monopolists, jote-dars and big landlords. 
Jn West Bengal  villages      jotedars  are   
being 

attacked. Agriculturists are 6 P.M.    
being shot dead. Poor peasants 

are being shot dead. Sir, the poor 
peanants should carry lathis in their hands. 
We are very sorry, Sir, because they should 
have in fact been armed today to meet the 
menance of the jotedars. Sir, the same applies 
to the industrial areas also. 

MR. DEPUTY CHAIRMAN: Please 
conclude now. 

SHRI BHUPESH GUPTA: I want to tell 
Mr. Pant—I shall tell the Prime Minister 
also—that you ara relying too much on your 
officers and public opinion you are flouting. 
West Bengal has heard many lectures 
delivered by you. Now, you must talk about 
many other thingj. Who are the re-
presentatives, of West Peng;il? Who are those 
people who can speak for for them? For once, 
on one matter we all agree that police terror 
must stop, that repression must not be 
indulged in and that this kind of laws should 
not be there. Well, Sir, in answer, what have 
they got to say? Why no inquiry into that? 
Even after "ne month of discovery of the 
bodies at Barasat, they are saying that an in-
quiry will be there. Why no inquiry? Why the 
inquiry is not successful? Explain it. Why the 
inquiry is not successful? 

MR. DEPUTY CHAIRMAN: Please 
conclude now. 

SHRI BHUPESH GUPTA: We have given 
the names of some officials. I am not 
divulging the names of these 
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Violent Activities) 
[Shri Bhupesh Gupta] 
About ourselves, I should say, Sirs that I 

appreciate what has been said by Shri Goray. 
Shri Goray is motivated by the noblest 
sentiments towards the people of Bengal. I 
never accused him. I feel, Sir, that these acts 
of terrorism, these private matters between 
one party and another, between one 
individual and another or private individuals 
and officials will become a thing of the past. 
There is no doubt about it. They can only 
spell run for our people, for the people of 
Bengal, and above all, the superior terrorism 
of the powers that be—the police that we 
know, and the rest of all. The CIA is closely 
connected wi*ti; ihe police. The CIA and the 
Americans too have got their contacts in the 
high Police and Executiv? administration, and 
tomorrow if I have a chance I shall bring 
certain facts to light about that, they are not 
in1 erested in the situation in Bengal. . . 

MR. DEPUTY CHAIRMAN: Please sit 
down now. . . 

SHRI BHUPESH GUPTA: Therefore, I 
would appeal to all the political parties 
whoever they are—I do not -want 10 speak of 
acrimony now— that let us come together, 
discuss the matter, stop inter-party. . . 

MR. DEPUTY CHAIRMAN: Please sit 
down now. . . 

SHRI BHUPESH GUPTA; I know Charu 
Mazumdar; h'e was my colleague in the 
United Party. Kanu Sanyal was an excellent 
party worker at that time. Soshil Roy 
Chowdhary was also with me; and many 
others. May I make a fervent appeal to them 
to ponder over the political consequences of 
their action? I would appeal to th-em to return 
to the path of mass revolutionary movement 
and give up this individual terrorism, whether 
against a police officer, or an individual or 
against an institution and so on. Sir, we want 
these young people who are experienced in 
politics, to return it, the fore.   I hope they 
wiH 

Order Act 1970 heed my 
appeal, because whenever they are in 
difficulty in the hands of the police, I shall 
stand by xhem, no matter what happens to 
me. Whenever they are oppressed, Bhupesh 
Gupta and his party will stand by them—if 
neeessary, at the cost of persecution in the 
hands of the police. I have already appealed 
to. . . 

MR. DEPUTY CHAIRMAN: Please sit 
down. 

SHRI BHUPESH GUPTA: I have already 
appealed .0 them to stop this acrimony. 
Bengal should return to the normal moorings. 
. . 

MR. DEPUTY CHAIRMAN: Please sit 
down. You have already taken an hour. . . 

SHRI BHUPESH GUPTA: You must 
understand. We speak through our hearts. I 
can speak for 10 hours at a stretch. . . 

MR. DEPUTY CHAIRMAN: That's not 
the question. I know you have got the 
capacity. 

SHRI BHUPESH GUPTA: You have 
stabbed our heart. You have stabbed our 
heart. We have been ignored. The people of 
West Bengal have been ignored. West Bengal 
has been ignored. I feel as if someone has put 
a knife into my heart. That's why I speak. I 
speak from an anguished heart. I say this 
because I do not think we can afford this 
present political situation. There should not 
be differences. There is need for greater and 
better unity. 

I hope. Sir the Prime Minister and the 
Congress Party will understand a simple 
thing. Well, do not play with West Bengal!    
You are playing 
with fire. 

SHRI CHITTA BASU (West Bengal): 
Earlier I had no intention of speaking but the 
way the Minister has treated this has 
provoked me to speak and I must get a chance 
to put forward my point of view. I am not 
going to give up my right. 
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Violent   Activities) 
MR, DEPUTE CHAIRMAN: You told us 

in the teginning that you were -not going to r< 
ply. 

SHRr CHIT! A BASU: I expected 
another kind o: reply from the Minis 
ter. .................. 

SHRI K. GI ANT: If he had in advance 
told me what kind of^ reply he wanted I 
could have obliged him. 

SHRI M. M. DHARIA (Maharashtra): Mr. 
Basu may be allowed to say a few words b it 
at the same time let the House take into 
consideration the other importan measure 
that'we have to pass to-day 

SHRI BHUFiCSH GUPTA: We will pass 
that mea ure. Himachal Pradesh is the vic n-y 
of the people. We shall sit here f necessary 
overnight. You could hav  done it earlier by 
repealing this   hing in the beginning. 

MR. DEBUTE CHAIRMAN; Mr. Basu, 
very few remarks. 

SHRI CHIT1A BASU: I would like to 
express my esentment at the manner in which 
t ie Minister has replied io the several points 
raised by us. Even when I ' -as rising he was 
telling that he wc uid have replied in a way 
had I giv n him prior notice as to how he is o 
reply. This is not the way to tre; t a Member 
who made on the floor of the House certain 
charges and al legations against the 
Government regarding the atrocities 
committed on the people of Bengal. Then I 
referrel to about 25 instances to the Prime IV 
inister, the head of the Government o this 
country, who is also in charge of the Home 
Ministry, He has not mentioned about any of 
them when tt e Prime Minister had assured us 
at the Consultative Committee and al1 o here 
that each and every case will be examined 
and the result made k iown to us. He has 
chosen not to touch even the important cases 
th; t I mentioned. In a cavalier mann< r he 
said that the matter will be f cammed. He 
said: 'I have got their examined and I have 
been     satisfied.' Mr.     Gupta   rightly 

Order Act 1970 
pointed out that we want to have copies of the 
report. Who has conducted the examination. 
Are we to be fed merely by the statement oi 
the bureaucrats? Are we to be satis-fied 
merely by what, has been said by the I.G. or 
the Commissioner of Police or an ordinary 
Sub-Inspector of Police of a Police Station? 
No. We are not going to be satisfied. There-
fore if he is really to honour the sentiments of 
the House, if he is to honour the sentiments of 
the entire peopie of Bengal I would demand 
that the result of the enquiry should be laid on 
the Table of the House so thaL we can also get 
it examined or tell the people: 'This is the way 
how the Police behaved with the people of 
Bengal or it is the way how the P.M. or the 
Minister in charge of the Home Ministry 
behaves with the Members', i have also one 
grave apprehension, about Members sitting on 
the other side. It was made clear by friends of 
the Swatantra Party and they demanded at the 
meeting of the Consultative Committee why 
the administration of Bengal has not been 
handed over to the military and why 
emergency has not been declared in Bengal. 
This is the portend or harbinger of how those 
who are opposing. will be satisfied. I think this 
is the conspiracy that is being hatched. Mr. 
Pant wants to fight this danger politically. 
What is the political aspect he has got? He 
wants to organise some Pada Yatra. Has he the 
boldness to fight the reaction? Has he political 
programmes to fight these forces who are 
willing to hand over the entire people of 
Bengal to the military or who are willing to 
declare an emergency in the State of Bengal? I 
think he has no polical programmes. He 
claims that the danger which is being posed by 
individual terrorism is to be fought at the 
political level. It is all bunkum. It is all 
hypocrisy. They are not at all cacable of 
meeting the challenge of the danger 
politically. I wanted to know what was the 
greater justification for bringing about this 
new Act. And the Minister says that it is 
because the ordinary law of the 
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(Shri Chitta Basu) land cannot prevent them 
from taking to attacks. I wrote to the Prime 
Minister on the l8th-of November last and 
asked for the number of those persons who 
were granted bail and again rearrested. Is it 
not pertinent to ask for it? Because the 
Minister says that these laws—these draconian 
laws—have been found necessary only to 
prevent persons from getting bail and to 
prevent them from committing further 
offences. I wrote a letter to Ihe Home Ministry 
to supply me with the information as to the 
number who were arrested, then granted bail 
and then again rearrested. I wrote it on the 
18th of November and today is the 17th o'f 
December. All this one month's time was 
there. Yet, I was not supplied with that very 
important and very necessary information, 
which can really help us to determine our 
attitude towards this measure. Therefore it is 
not a question of combating the challenge of 
individual terrorism at the political level. It is 
just a conspiracy to quell the people of West 
Bengal under the terror of police violence, to 
which the people of West Bengal refuse to 
yield, and they shall fight it. And I will show 
that the people of West Bengal are not going 
to be cowed down in this manner. We have 
got the strength. We may have weakness but 
we shall make up our weakness and we shall 
build our strength and try to face the chal-
lenges in whatever manner they come. 

MR.  DEPUTY  CHAIRMAN:      The 
question is: 

"That this House resolves that in 
pursuance of sub-section (4) of section 3 of 
the West Bengal State Legislature 
(Delegation of Powers) Act, 1970, the 
West Bengal (Prevention of Violent 
Activities) Act, 1970,   (President's Act No.  
19      of 

1970), laid before the House on the 23rd 
November, 1970, be repealed by the 
President by an enactment. 

This House recommends to Lok Sabha 
that Lok Sabha do concur in this 
Resolution." 

The House divided:  

Ayes       .         .         16 
Noes       .         .         81 

AYES—16 

Basu, Shri Chitta 

Bhadram, Shri M. V. 
Chandrasekharan, Shri K. 
Chatterjee, Shri A- P. 
Ganguly, Shri Salil dKumar 
Gupta, Shri Bhupesh 
Kumaran, Shri S. 
Mathew Kurian, Dr. K. 
Menon, Shri Balachandra 
Menon, Shri K P. Subramania 
Nair, Shri G. Gopinathan 
Sanyal,  Shri  Sasankasekhar 
Shahi. Shri Nageshwar Prasad 
Singh, Shri Sitaram 
Suraj Prasad, Shri 
Venkataraman, Shri M. R. 

NOES—81 

Alva, Shri Joachim. 

Anandan, Shri T. V. 
Ansari,  Shri Hayatullah. 
Arora, Shri Arjun. 
Bachchan, Dr. H. R. 
Baharul Islam, Shri. 
Bobdey, Shri S. B. 
Chandra Shekhar, Shri. 
Chattopadhyaya, Dr. Debiprasad. 
Chaudhari, Shri N. P. 
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Das, Shri Bah- im, 

Deshmukh, Sh: i T. G. 
Dharia, Shri A    M. 
Dilkshit,  Shri  Umashankar. 
Goswami,  Shri Sriman Prafulla. 
Gowda, Shri L   K. Lakshmana, 
Gujral, Shri I. K. 
Gurupadaswamy, Shri M. S. 
Hasan, Prof. Stiiyid Nurul. 
Hussain, Shri t-yed. 
Jain, Shri A, 1 
Kalyan Chand,  Shri. 
Khaitan, Shri   ft. P. 
Khan, Shri Akaar Ali. 
Kollur, Shri M.  L. 
Krishan Kant, Shri. 
Kulkarni, Shri A. G. 
Madani, Shri A . Asad. 
Mallikarjunudu   Shri K. P. 
Mangladevi Ta war, Dr.  (Mrs.) 
Mehta, Shri Oi i. 
Mishra, Shri L   N. 
Mishra, Shri S, N. 
Mitra, Shri P. 2. 
Mohamod Usm; n. Shri. 
Mukherjee, Sh) i Pranab Kumar. 
Musaflr, Shri C urumukh Singh. 
Nandini Satpat iy,  Shrimati. 
Narayan, Shri   i. D. 
Narayani  Devi  Manaklal,  Shrimati. 
Nawal Kishore. Shri. 
Neki Ram, Shr 
Panjhazari, Sai lar Raghbir    Singh 
Parthasarathy,  Shri R. T. 
Patil, Shri P. S 
Punnaiah, Shri Kota. 
Purabi  Mukho] adhyay,   Shrimati. 
Purakayastha. Shri Mahitosh. 
Puri, Shri Dev Datt. 
Raju, Shri V. 
Ramaswamy, Shri K. S. 
Reddy, Shri K. V. Raghtmatha. 
Reddy, Shri M. Srinivasa. 

Act, 1970 and West Bengal 2y4 
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Reddy, Shri Mulka Govinda. 
Roahan Lal, Shri. 
Sahai, Shri Ram. 
Samuel. Shri M. H. 
Sangma, Shri E. M. 
Sarojini Krishnarao      Babar,      Dr. 
(Kumari) 
Satyavati Dang, Shrimati. 
Savnekar, Phri B. S. 
Sen,   Dr.  Triguna. 
Shah, Shri K. K. 
Sherkhan, Shri. 
Shukla, Shri Chakrapani. 
Shukla, Shri M. P. 
Shyamkumari Devi, Shrimati. 
Singh, Shri Bhupinder. 
Singh, Shri Dalpat. 
Singh. Shri Jogendra. 
Singh, Shri Sultan. 
Sinha,  Shri Awadheshwar Prasad. 
Sinha. Shri Rajendra Pratap. 
Sisodia, Shri Swaisingh. 
Untoo, Shri Gulam Nabi. 
Usha Barthakur, Shrimati. 
Varma, Shri Niranjan. 
Venigalla  Satyanarayana,  Shri. 
Yadav, Shri Sh'yam Lal. 
Yajee, Shri Sheel Bhadra. 
Yashoda Reddy, Shrimati. 

The  motion  was  negatived. 

MR.   DEPUTY     CHAIRMAN-.   The 
question is- 

"That this House resolves that in 
pursuance of sub-section (4) of section 3 of 
the West Bengal State Legislature 
(Delegation of Powers) Act, 1970, the 
West Bengal Maintenance of Public Order 
Act, 1970, (President's Act No. 20 of 
1970), laid before the House on    the 2nd 
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[Mr.   Deputy   Chairman], December, 1970, 
be repealed by the President by an 
enactment. 

This House recommends to Lok Sabha 
that Lok Sabha do concur in this 
Resolution."  

The House divideds 
Ayes        ...          16 
Noes       .          .81 

AYES—16 

Basu, Shri Chitta 

Bhadram, Shri M. V. 
Chandrasekharan,   Shri  K 
Chatterjee,   Shri  A.  p. 
Ganguly, Shri Salil Kumar 
Gupta,   Shri  Bhupesh 
Kumaran,  Shri  S. 
Mathew Kurian, Dr. K. 
Menon,   Shri   Balachandra 
Menon,   Shri  K.   P.   Subramaia ' 
Mair, Shri G. Gopinathan 
Sanyal,  Shri  Sasankasekhar 
Shahi, Shri Nageshwar Prasad 
Singh, Shri Sitram 
Suraj Prasad, Shri 
Venkataraman,  Shri  M.  R. 

NOES—81 

Alva, Shri Joachim 

Anandan, Shri T. V. 
Ansari, Shri Hayatullah 
Arora, Shri Arjun 
Bachehan, Dr. H. R. 
Baharul  Islam   Shri 
Bobdey, Shri S. B. 
Chandra Shekhar, Shri 
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Chattopadhyaya, Dr. Debiprasad 

Chaudhari, Shri N. P.
Das, Shri Balram 
Deshmukh, Shri T. G. 
Dharia, Shri M. M. 
Dikshit, Shri Umashankar 
Goswami, Shri Sriman Prafulla 
Gowda, Shri U. K. Lakshmana 
Gujral,'Shri I. K. 
Gurupadaswamy, Shri M. S. 
Hasan   Prof. Saiyid Nurul 
Hussain, Shri Syed 
Jain, Shri A. P. 
Kalyan Chand, Shri 
Khaitan, Shri R. P.
Khan, Shri Akbar Ali 
Kollur, Shri M. L. 
Krishan Kant, Shri 
Kulkarni, Shri A. G. 
Madani, Shri M. Asad 
Mallikarjunudu, Shri K. P. 
Mangladevi Talwar, Dr. (Mrs.) 
Mehta, Shri Om 
Mishra, Shjri L. N. 
Mishra   Shri S. N. 
Mitra, Shri P. C. 
Mohamod Usman, Shri 
Mukherjee, Shri Pranab Kumar 
Musafir, Shri Gurumukh Singh 
Nandini Satpathy,  Shrimati 
Narayan, Shri M. D. 
Narayani Devi Manaklal. Shrimati 
Nawal Kishore, Shri 
Neki Ram, Shri
Panjhazari, Sardar Raghbir Singh 
Parthasarathy, Shri R. T. 
Patil, Shri P. S.
Punnaiah_ Shri Kota 
Purabi Mukhopadhyay, Shrimati 
Purakayastha, Shri Mahitosh 
Puri, Shri Dev Datt
Raju, Shri V. B. 
Ramaswamy, Shri K. S. 
Reddy, Shri K. V. Raghunatha 
Reddy, Shri M. Srinivasa 
Reddy, Shri Mulka Govinda 
Roshan Lal, Shri 
Sahai, Shri Ram 
Samuel, Shri M. H. 
Sangma, Shri E. M. 
Sarojini    Krishnarao    Babar      Dr. 

(Kumari)
Satyavati  Dang,  Shrimati 

Savnekar, Shri B. S. 
Sen, Dr. Triguna 
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Shah, Shri K , K. 
Sherkhan, Shri 
Shukla, Shri Chakrapani 
Shukla, Shri M. P. 
Shyamkumari Devi, Shrimati 
Singh, Shri  rJhupender 
Singhi, Shri   lalpat 
Singh, Shri , ogendra 
Singh, Shri Sultan 
Sinha, Shri .'..wadheshwar Prasad 
Sinha   Shri   Rajendra Pratap 
Sisodia, Shrj Swaisinghi 
Untoo, Shri Gulam Nabi 
Usha Bartha<cur, Shrimati 
Varma, Shri Niranjan 
Venigalla Sa yanarayana, Shri 
Yadav, Shri Shyam Lal, 
Yajee, Shri Miee] Bhiadra 
Yashoda Rec dy, Shrimati 
The motion was negatived. 

THE STATE OF HIMACHAL PRA-DESH  
BILL,  1970 

MR. DEPUTY CHAIRMAN: Now, 
we are passin on to the next item 
of business. is a non-controversial 
Bill and it m ans to fulfil the long-cherished 
desires and aspirations of the people of 
Himachal Pradesh) to have full St fehood. It 
is already 6.30 and I ho >e hon. Members 
will not take a Ior ; time io pass this Bill. I 
would appe; I to hon. Members to pass this 
Bill is early as possible and, if possible   
within half an hjour. 

THE MIN] BTER OF STATE! IN THE 
MINIST1:Y OF HOME AFFAIRS (SHRI K. 
C. PANT): Sir, j beg to move: 

"That the Bill to provide for the 
establishment of the State of Himachal 
Prades i and for matters connected ther- 
with, as passed by the Lok Sabha, be taken 
into consideration." 
I am happj to bring forward this motion for 

consideration of this Bill. In the last ;3?ssion, 
we assured ths House that thfe Bil would be 
brought forward in tl ? House in its present 
session. We introduced this in the other 
House en the llth and the mea- 

sure was welcomed by ail sections of that 
House. It was passed on the 15th of this 
month withi a few changes oi drafting nature. 

Before I go into the details of ihe BUI, I 
would briefly narrate the various stages of 
constitutional development of Himachal 
Pradesh. Himachal Pradesh as an 
administrative entity came into existence on 
the 15th April, 1948. At that time, it had an 
area of 10,600 sq. miles with a population of 
9.35 lakhs and a revenue of Rs. 85 lakhs. It 
was then placed under a Chief Commissioner. 
Under the Constitution, it became a Part C 
State. In April 1952 it was given a Council of 
Ministers and Legislative Assembly. The 
States Reorganisation Commission (in its 
majority report) recommended the merger of 
Himachal Pradesh with thie adjoining State o'f 
Punjab. However, considering the need for 
maintaining the pace of development, Gov-
ernment of India decided to continue it as a 
Centrally administered unit. With the passing 
of the S.ates Reorganisation Bill in 1956, the 
Legislature and Council of Ministers were 
abolished and Himachal Pradesh became a 
Union territory. In August 1957 a Territorial 
Council was given to this Union territory. 
When Goa, Daman and Diu and Pondicherry 
also became part of the Indian Union, the 
question of administrative set-up of the larger 
Union territories was considered. Finally, after 
amending the Constitution, a law was enacted 
in 1963 to give Council of Ministers and 
Legislative Assemblies to Himachal Pradesh 
and four other Union territories. This change 
which was introduced in Himachal Pradesh 
from lit July, 1963 continues to be in force. 

[THE VICE-CHAIRMAN   (SHRI AKBAR ALI 
KHAN)   in the Chair] 

The reorganisation of Punjab added large 
areas to Himachal from 1st November. 1966. 
The present area of Himachal Pradesh is 
21.629 square miles and its population 
according to 1961 census is 28.12 lakhs. Its 
domestic revenue is now over Rs. 20 crore*. 


